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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 1034 OF 2024

IN THE MATTER OF

K SANJEEV DOGRA ... APPLICANT
-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025 ON BEHALF
OF RESPONDENT NO. 10 IN THE MATTER OF K. SANJEEV DOGRA
V. STATE OF HIMACHAL PRADESH AND ORS. (O.A NO. 1034/2024)

1. The present Affidavit is being filed in terms of the order dated 20.03.2025
passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein
the Hon'ble Tribunal held: “In view of averments made in the original
application and the observations made in the reports of the Joint Committee,
following 11 mining lease holders and 14 stone crushers are impleaded as
respondents no. 5 to 29"

2. That the Respondent is a licensed Mining leaseholder, who is undertaking
mining operations in adherence with all the applicable rules and regulations
made by regulating authorities. _

3. That the Respondent is not undertaking conventional riverbed sand mining
whereinnatural sand is extracted directly from the banks of the river. They are
instead, extracting stone and bajra from the river bed and producing M-SAND
(Manufactured Sand), which is a by-product of crushed stone.

4. That the Joint Committee in its Final report dated 18.03.2025, made

observations in response to the illegal and unscientific mining alleged by the
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Applicants. Majority of the Illegal mining cases detected by mode of illegal
extraction/storage and transportation have nothing to do with the Respondent.
5. That the Joint Committee raised the following issues pertaining to the
activities of the Respondent:
A. Non-demarcation of 6 Mining leases.
B. Discharge of waste water containing silt.
C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.

D. Absence of retaining Structures.

6. Para wise reply to each of the issues pointed out by the Joint Committee
' in respect of the activities of the Respondent are as follows:

A. Non-demarcation of 6 Mining leases.

That the subject of Demarcation of mining leases comes under the purview
of mining department. The Mining leases in question are river bed mining
leases and therefore demarcation of river bed mining lease is an annual
exercise conducted by the Mining Department. The annual demarcation
reports of previous years are annexed herein as ANNEXURE R-10/4.

B. Discharge of waste water containing silt

That the Respondent have installed a desilt water treatment plant for waste
water discharge and the same has been verified by the Joint Committee in

its Final report on page no.10.

2.3.2. “8. It was observed during 15! inspection that stone crusher were

discharging waste water containing silt directly and/or indirectly into the

river. However, it was observed during 21d g 31d sjge inspection that out
of 14 stone crushers, 13 stone crushers have made arrangements to desilt
the waste water and also for storage for recycling by constructing earthen

ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using
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channels for settling the silt followed by pond to store and recycle the clear

water. "

C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.
The dry extraction cum bag filter and cyclones are installed in dry-stone
crushers to control/reduce dust emissions generated from dry-stone
crusher. It is pertinent to mention, that the Respondent is undertaking
stone crushing by way of wet stone crusher plants and not dry-stone
crusher plants. Wet stone crusher plants produce stone aggregate and
coarse sand through a water-based system that does not lead to emission
of dust and air pollutants. The installation of dry extraction cum bag filter
followed by cyclone in a wet stone crusher plant is unnecessary and
redundant. The Respondent has also provided water sprinkling systems
on the periphery of the stone crusher units to curb dust emissions. The
same is an inevitable and integral part of the wet stone crusher plant.
D. Absence of retaining Structures.‘
That the Respondent is undertaking mining of stones accumulated on the
river bed. Such operations do not involve any activity that may result in
unintended ejection of rock fragments/ rock projectiles, potentially
causing damage to property or injury to pe-ople and therefore do not
require retaining structures. That the requirement/ need of construction of
retaining structures is specific to the location of the mining lease. The
construction of retaining structures where it is not imperative, may disturb
the river ecology. It is need based and thus the same has not been

constructed when there is no specific direction.
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REPLY ON BEHALF OF RESPONDENT NO. 10

. That the Respondent No. 10, Sudhir Singh/ Gold Mine Crusher Mining
lease Area was granted mining lease for an area of Hectares situated at
Khasra no 346/1 Village/Mohal/Mauza Tipri/Lodhwan, Tehsil
Nurpur, District K.angra H.P. for excavation of building stone by way
~ of the duly registered lease dated 5.04.2022 executed by the government
of the state of Himachal Pradesh valid up to 4.04.2027.

The lease deed of the Respondent No.10 is hereby annexed as
ANNEXURE R-10/1.

. That the Respondent No 25: M/s Gold Mine Stone Crusher Village &
P.O. Lodhwan Tehsil Indora Distt Kangra H.P is operating a Wet Stone
Crusher that produces Stone Aggregate and Coarse Sand using building
stones/ Bajra from the licensed mining leases.

. The said lease dated 5.04.2022 was executed in favour of the Respondent
after due approval of the mining plan approved by the Govt. of Himachal
Pradesh . .

The mining plan of the Respondent No.10 is hereby annexed as
ANNEXURE R-10/2.

. The Respondent obtained Environment Clearance from the State level
impact assessment authority (SEIAA) issued on 15.01.25 under EC File
No/ Identification No: HPSEIAA/2013/212/M/s Goldmine Stone
Crusher-3595.

The EC of the Respondent No. 10 is hereby annexed as ANNEXURE R-
10/3.

. That the Respondent obtained the Consent to Operate (C.T.O) dated
2.10.24 from the Himachal Pradesh Pollution Control Board which was
valid till 18.10.24.

The CTO and fresh application of the Respondent No.25 is hereby annexed
as ANNEXURE R-25/1.
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. That the aforementioned facts with respect to the permissions obtained by
the Respondent also stand duly confirmed by the report of the Joint
Committee constituted by this Hon’ble Tribunal in the present O.A vide
order dated 07.11.2024. |

. That the Respondent is carrying out operations of mining /excavation at
the allotted mining lease site as per the terms and conditions listed in the
required permissions and clearances.

The annual demarcation reports of the Respondent No.10 is hereby
annexed as ANNEXURE R-10/4.

. That the Respondent does not indulge in® any illegal, unscientific
mining/Crushing or transportation of illegally excavated mining material.
The Respondent is undertaking mining/stone crushing operations in
compliance with requisite standards provided by the regulating authorities.
. That the Respondent is carrying out operations of Stone crushing using
excavated stones from the allotted mining lease site as per the terms and

conditions listed in the required permissions and clearances.

10.That the Respondent has installed a desilt treatment plant for waste water

discharge and the same has been verified by the Joint Committee in its

Final report on page 10.

11.That the Respondent is not undertaking any action resulting in diversion of

river flow or causing any harm to the environment.

12.That the Respondent is undertaking stone crushing by way of wet stone

crusher plants and not dry-stone crusher plants. Wet stone crusher plants
produce stone aggregate and coarse sand through a water-based system that
does not involve emission of dust and air pollutants. The unnecessary
installation of dry extraction cum bag filter followed by cyclone in a wet

stone crusher plant will choke the filter and result in improper functioning.

13.That the Respondent has provided water sprinkling systems on the

periphery of the stone crusher units and is using a wet process for the
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production of Stone Aggregate and Coarse Sand due to which no dust
emission is caused.

14.That it is humbly submitted on the issue of construction of retaining
structures that the Mining plan of the Respondent No. 9, specifically
mentions on Page 58 of Annexure R10/2 that the same is not required to
be constructed, thus the same has not been done.

‘1.4. Check dams
There is no mining lease area where bank protection measure can be

undertaken. However, with the consent of landowners some check dam, as

proposed at vulnerable locations shown in the working map shall be

\__f5;ﬁfntr12§;-—

RESPONDENT NO.10

’

undertaken.’

THROUGH COUNSEL

Place: New Delhi
Date:24.08.2025

g ’ 3 DR. DIVYA SWAMY

YAGYAWALKYA SIdNGH Advocate
AAdvocate-on-ecor Reg. No.: D/1160/2014
Chamber: 203, Setaivad Biock, Bhagwan Dass R&Ch. No. 203, Setalvad Lawyers Block

Supreme Court of India Supreme Court of India
Mob.: 7635548157, 9315614162 Off A;h3j .nggaosraib Noida
YAGYAWALKYA SINGH &DIVYA SWAMY

D&Y LAW CHAMBERS
A-131, Sector 46, Noida
UP, Pin:201301

Mob: (+91)8860050449



1756

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No: 1034 of 2024

IN THE MATTER OF

K SANJEEV DOGRA ... APPLICAN;I'
-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

, C
1 Sudhir Singh,-Prop:=

S AFFIDAVIT
£ v 7\

i
g«j/s\éé?dff\ine Stone Crusher, Village 8 P. O. Lodhwan,

- Tensil Nurpuifi?’ist‘:él{arrlrgx_:a;-;‘Hf\R,yHereby solemnly affirm and declare as under:

“

Peereatty ot N D

L. Tam the authorisedrepresentative on behalf of the Respondent No.10in the

2 {; ) afﬁrq‘sﬁi@i”mattej and am well conversant with the facts and circumstances

s o
CC

Sof thé-¢ase and competent to swear the present affidavit.

TS Z2. “Fhat the contents of the accompanying reply have read over to me ,which

-

“/ Ilufiderstood and I state that the contents of the accompanying reply is

based on the records.
3. That the documents filed along with the Reply are true copies of their

respective originals. ' . /
i T

DEPONENT
v ned/out
‘*::w £ Dgponﬁmﬂmv D‘esenggATION -
i moression vy | AUG

Verified at New Delhi on day of ,2025 that the
contents of para 1 of 3 of the above affidavit are true and correct to the
best of my knowledge and belief and no part of it is false and nothing

material has been concealed therefrom.
_éuam( 5

CERTIFIED THAT THE CONTENTS EXPLANED TO T}}B DEPONENT
PONENT EXECUTANT WHO 1S SESMED PERFECTliHI
RTAND AFFIRMED & DEPOSED BEFORE ME AT NEW DE

A TIFY THE EXECUTANTICEPONENT

{NMY PRESENCE
v:ﬁggDKSMAR TIVIARI, Advocate, Reg. No. 2141

OTARY PUBLIC (NEVI DELHI)

9 7 AUG pllji
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ANNEXURE R-10/1
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femrere w¥ HIMACHAL PRADESH 149161

ORM ‘F’
P2 £ g [See rule 17(3)]

"VTORM OF MINING LEASE DEED FOR MINOR MINERALS

8\\\ : \lf\7\t>\\\\ Fhis indenture is made on thiss}ithe day of )’/‘ ,2022

/ between the é}overnor, Himachal Pradesh, acting through Director 'of Industries,
& H.P. (hereinafter referred to as the ‘Government’ which expression shall where
the context go admits, include the successors and assignees) of the one part
und Sh. Sughir Singh, Prop:- M/s Goldmine Stone Crusher, Village & P. 0.
Lodhwan, Tehsil Nurpur, Distt. Kangra, H.P. (hereinafter referred to as the
“lessee” whicﬁ'\ expression shall where the context so admits, include heirs,
executors, adiministrators, representatives and permitted assignees) of the other

part. B

VEHEREAS the Lessee has applied to the Government in accordance
with the Himachal Pradesh Minor Minerals (Concession) and Minerals
{Prevention of Illégal Mining, Transportation and Storage) Rules, 2015
(hereinafter Bferred to as the said Rules) for a renewal of mining lease for
exf_raction/coélection of sand, stone & bajri for use in already established stone
crusher unit in respect of the lands hereinafter described in clause (b) and
deposited witpu the Government the sum of Rs. 25,000/- (Rs. Twenty five
thousand onl) as security. (And whereas thg lessce is in possession of a valid

Certificate of %pproval); and A Hﬂ'—ﬁl{’

e 2 N =

Ub | {rar ,‘/"\~ s
angath, Kaiara {Mractor of Industries
) Himachal Pradesh
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Deed Endorsement
Token N¢ © 20220000049003

District Name :Kangra Gangath

jTTis document is presented for registration by Sh./Smt.Sudhir Singh s/o/d/o/w/o Ajit Singh before me today
fon 13-04-2022 Day of Wednesday at 14:49:06 PM )

5.5 TR Suw@ﬂ
d_,. SSicw Ganoath, Diste. Kdngra (H.R)

’@nature of Presenter

Signature of Registering Officer

Document Details

Book No:1 Registration No. : 189/2022 Registration Date : 13-04-2022 Description of Deed : 35 -
Lease or agreement of lease (Deed Sub Title - Lease in favour of new industrial enterprises. ) Deed
Execution Date : 13-04-2022 Market Value of Property :Rs.7322000/- Consideration Amount :Rs.0/-

Stamp Duty :- Rs. 18310/, Registration Fee :- Rs. 7330/-, Pasting fee :- Rs. 10/-,

11

Deed Pasting Detail
| No.of Deed Pages:21

iAdditionaI Book Volume No. : 9 . Supplementary Book Volume No. : 21
Iirom page : 1 To page : 21 From page : 1 To page : 26

Annexure Pasting Detail
No. of Annexure Pages:26

Duty and Fee Details

Stamp Duty
Amount:Rs.18310/-
Payment Mode: Stamp Paper
Issued by: Stamp Vendor
Vide No.:185
Date:13-04-2022

Registration Fee/Pasting Fee
Amount:Rs.10/-
Payment Mode: CASH
Issued by: SRO Office
Vide No.:
Date:13-04-2022

Amount:Rs.7330/- )
Payment Mode: CASH
Issued by: SRO Office
Vide No.:
Date:13-04-2022

h, Kangra 4
A l?m:jem)

Signatuyr. f Registering Officer
SubR%“

ganasth Dictt Kangra (H.R)  4/13/2022, 2:44 PM
A 2
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12

Party ‘__
No. Party Name and Address Signature
1 Preet Pal Singh AMI Kandwal A L
VPO Kandwal
Kandi Nurpur Kangra Himachal Pradesh
PAN No.:
2 Sudhir Singh
Village Tipri PO Lodhwan Saasl e
Tipri Gangath (st) Kangra Himachal
Pradesh
PAN No.:
Witness:
Sr.NO Witness Name and Address - l Signature
1 . Kanav Sharma 1
mg\\)v:(
Gangath, Gangath (st), Kangra, Himachal Pradesh |
2 Thudu Ram !
Gangath, Gangath (st), Kangra, Himachal Pradesh
Identifier:
Sr.NO Identifier Name and Address Signature
: :

Sonu Devi

Dagala, Gangath (st), Kangra, Himachal Pradesh § o
PAN No.: e R ;

flegled

q@,‘-}a}%}/ 4/13/2022, 2:44 PM
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lThe-c ntents of Document read over a

'and admit the execution to be cor
I' Devi,Aadhaar Card-*****6512)  He

|
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(As per the provisions of Registration Act,1908)

rect. The parties and witnesses have been
nce, the document is here by REGISTERED.

nd explained to the parties who understood all the contents/conditions

ngath, Distt. Kangra (Hp)

Signa?&re of Registering Officer

identified by (Sonu

Sub Registrar

A Megleo

A

Sub Regr._trarlv
Gangath, Karigra
(Himachal Prade-ih)

4/13/2022, 2:44 PM

13
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No. Udyog (Bhu)NPR-M/s Goldmine Stone Crusher
Office of the Mining Officer Nurpur
District Kangra (H.P.)
Nurpur
Dated: 12-04-2022

To,
The Registrar Gangath
Sub-Tehsil Gangath , Distt. kangra (H.P.)
Subject: Regarding registration of mining lease deed agreement of the area
grant in favour of Sh. Sudhir Singh , Prop. M/s Goldmine Stone Crusher
, Village & P.O. Lodhwan , Tehsil Indora , Distt. Kanagra(H.P.).
Sir,

Thisis in reference of State Geologist office letter no. Udyog Bhu(Khani-
4) Laghu-506/09 Dated 07-04-2022 on the subject cited above.

In this regard you are requested to register the mining lease deed
agreement of the area granted in favour of M/s Goldmine Stone Crusher, Village & P.O.
Lodhwan , Tehsil Indora , Distt. Kanagra(H.P.). for the period of five year.

This is for your information and necessary action please.

Yours Faithfully

Mining Zfﬁcer

Nurpur, Distt. Kangra (H.P.)
Endust. No._ - )— Dated: 12-04-2022
Copy to:

1 Sh Preet Pal Singh, AMI Kandwal is directed to register the above said
mining lease deed in the presence of party in the office of The Registrar Gangath , Sub-Tehsil
Gangath , Distt. kangra (H.P.).

j‘ M/s Goldmine Stone Crusher, Village and PO Lodhwan Tehsil Indora
Distt. Kanagra(H.P.) for information please.

’

Mining Officer
Nurpur, Distt. Kangra (H.P.)

P Megfe Of

~

ngath, fas.gra
Oﬁ?ﬁg;a‘ Pradesh)

14



1764
15

No. Udyog (Bhu)NPR-M/s Goldmine Stone Crusher
Office of the Mining Officer Nurpur
District Kangra (H.P.)

Nurpur
Dated: 12-04-2022

To,
The Registrar Gangath
Sub-Tehsil Gangath , Distt. kangra (H.P.)

Subject: Regarding registration of mining lease deed agreement of the area

grant in favour of Sh. Sudhir Singh , Prop. M/s Goldmine Stone Crusher
, Village & P.O. Lodhwan , Tehsil Indora , Distt. Kanagra(H.P.).

Sir,

Thisis in reference of State Geologist office letter no. Udyog Bhu(Khani-
4) Laghu-506/09 Dated 07-04-2022 on the subject cited above.

In this regard you are requested to register the mining lease deed
agreement of the area granted in favour of M/s Goldmine Stone Crusher, Village & P.O.
Lodhwan , Tehsil Indora , Distt. Kanagra(H.P.). for the period of five year.

This is for your information and necessary action please.

Yours Faithfully

Mining Officer
Nurpur, Distt. Kangra (H.P.)
Endust. No.__ 5 & Dated: 12-04-2022

Copy to:

J./ Sh Preet Pal Singh, AMI Kandwal is directed to register the above said
mining lease deed in the presence of party in the office of The Registrar Gangath , Sub-Tehsil
Gangath , Distt. kangra (H.P.).

2. M/s Geidmine Stone Crusher, Village and PO Lodhwan Tehsil Indora
Distt. Kanagra(H.P.) for information piease.

’

Mini icer
Nurpur, Distt. Kangra (H.P.)

Atepted

4 '/D ~0
Shtf Re;fu &
Gangath, Kai,4r:
{Himachal qué;n)
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Now, therefore, this deed witnesseth and the parties hereto hereby agree
as follows:-

l.(a) In consideration of the rents and royalties, covenant and agreement
herein!after contained and on the part of the lessee to be paid, observed
and p&rformed, the Government hereby grants and demises unto the
lessee all those mines/ beds/veins/seams of extraction/collection of sand,
stone & bajri (hereinafter referred to as the ‘said minor minerals’ )
situat&i, lying and being in or under the lands which are referred to in
clauseﬁ(b)' together with the liabilitiés, Fowers and privileges to be
cxecuted or enjoyed in connection herewith which are hereinafter

| mentioned in Part-I subject to the restrictions ard conditions and to
exercisé and enjoyment of such liberties, powers and privileges which are
hcreinaéter mentioned in Part-II and subject to other provisions of this
lease.
i

The area of the said lands is as follows: All that tract of land situated at

Village/Mohal/Mauza Tipri/Lodhwan in Tehsil Nurpur, District Kangra, H.P.

bearing Khasﬂa Number 346/1 containing over an area of 4-88-12 Hects.

(Private land“/ River bed) or théreabouts delineated on the revenue map (Tatima)

\$q( 2021 4 Fio .

s || A Hegtes AP} =
\’% " ¥ <) (Y Director of Industries
R L) Himachal Pradesh

W o Gangatn, K'ci";':?
Sub \&%‘K:::m (“.?\E (Hmadxal Pradash)
stt. E

(.as\gn\‘\-“"‘ g
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or site plail hereto annexed and bounded as follow:-

643031

{ On the North by As per Revenue Record
5 On the South by -do-

On the East by -do-
0 On the West by -do-

g (hereinafter referred to as the ‘said lands’ or ‘leased area’).

(b) f The lessee shall hold the premises hereby renewal and demised
from the ~/A day of m;zﬁzzz , 2022 for the term of five

' ye'ars thence next ensuing. '

i PART - I

3 LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED
AND ENJOYED BY THE LESSEE (S)

/)'> N M\\\,>"

The following liberties, powers and privileges may be exercised and
enjoyed by the lessee(s) subject to the other provisions of this lease deed:

1. To enter upon land and search for win, work etc: Liberties and power
at all times during the term hereby demised to enter upon the said lands
and jto search for mine, bore, dig, drill for win work, dress, process,

conv'ert, carry away and dispose of the said minor minerals.

g Ao

A Himachal Pradesh

l.” "Jgrﬂa',-
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2

N 0478111 3 BBimachal Government Juvicial Paper:
1 . _

2.

"To sink drive and make pit, shaft .and inclines etc.: Liberty and power
for or in connection with any of the purposes mentioned in this clause to
sink, drive, make, maintain and use in the said lands and pits, shafts,
inclines, drifts, levels, water ways, airways and other works (and to use,
maintain, deepen or extend any existing works of the like nature in the
said lands).

To bring and use machinery, equipments: Liberty and power for or in
connection with any of the purposes mentioned in this clause to erect,
construct, maintain and use on or under the said lands any engine,
machinery, plant; dressing floors, furnaces, coke ovens, brick kilns,
workshops, store-houses-banglows, godowns, shed and other buildings
and other works and conveniences of the like nature on or under the said
lands.

To use water from streams, etec.: Liberty and power for or in connection

with any of the purposes mentioned in this clause but subject to the
rights of any existing or future lessees and with the written permission of
the Collector to appropriate and use water from any streams, water
course, spr'ings or other source in or upon the said lands and to divert,

step up or dam any such stream or watercourse and collect or impound
any such water and to make, construct and rhaintain any water-course,
cultivated land, village buildings or watering places for livestock of a
reasonable supply of water as before accustomed nor in any way to foul or

pollute any streams or springs:

Provided that the lessee shall not interfere with navigation in any
navigable stream nor shall divert such stream without the previous

written, permission of the Government.

To fell undergrowth and utilize timber and trees, etc.: Liberty and
power [orior in connection with any of the purposes mentioned in this
Q(ase deed, to clear undergrowth and brush-wood. Lessee shall not fell
any trees or timber standmg or found on the said lands without obtaining
prior permxs:.on in writing from the concerned Competent Authority in

{ forest area as per requirement of the Forest Conservation Act,
el oG d

m“% 25 “\4 § .

3#0 leE OW) W
(Htma%a,a; ;"(ﬂ,,pri) D o7 Industries

Himachal Pradesh

18
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N 0478112 5 TBimachal Gobetnment Judicial Paper:
2 b ;

6.

.To get building and road materials, etc,: Liberty and power for or in

connection with any of the purposes, mentioned in this lease deed, to
quarry and get stones, gravel and other building and road materials and
ordinary clay and to use and employ the same and to manufacture such
clay into bricks or tiles and to ‘use such bricks or tiles but not to sell any
such material, bricks, tiles.

To use land for stacking purpose: Liberty and power to enter upon and
use a sufficient part of the surface of the said lands for the purposes of
stacking, storing or depositing therein any produce of the mines and
works carried on and tools, equipment and other materials needed for

mining operations.

PART-II
RESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES
BY THE LESSEE

The liberties, powers and privileges granted under Part-1, are subject to

the following restrictions and subject to the other provisions of this lease deed:-

1.

No mining operations within the limit of yublic works etc.: The lessee
shall not ca'rry on, or allowed to carried on any mining operation at any
point with in a distance of 100 (hundred) metres from any railwayline
except under and in accordance with the prévious written permission of
the Railway Administration, two kilometres from the limits of Municipal
Corporation/ Committee, one kilometre from the limit of Nagar
Panchayat or 100 (hundred) metres from National Highway/Express way
or 25 (twenty five) metres from State Highway or 10 (ten) metres from
other roads or 50 (fifty) metres from any reservoir, canal or buildings or
inhabited sites except under and in accordancé, with the previous
permission of the Competent Authority. The Railway Administration or
the Joint Inspection Committee may in granting such permissions,

impose such conditions as may deem fit.

Notice for surface operation in land not already in use: Before using
for surface operation"é on any land which has not already been used for
such operation, the lessee shall give to the Director of Industries,
Himachal Pradésh and the Mining Officer, two calendar months, previous
Py prieied
2 sursey il .
Tear R ¥
SR )
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notice in writing, specifying the situation and the extent of the land

proposed to be so used and the purpose for which the same is required.

Not to use the land for other purposes: The lessee shall not cultivate or

use the land for purposes other than those specified in the lease deed.

Use of Mechanical Excavator for Mining: The mechanical mining in
river/stream bed shall be undertaken only with the help of tyre mounted
front end loader upto 80 Horse Power without backhoe with the

permission of the Director of Industries.

Mining Plan: The lessee(s) shall carryout mining operation in accordance
with the approved mining plan.

PART - 111
COVENANTS OF THE LESSEE

The lessee hereby covenant(s) with the Government as follows:-

Rate of Royalty: _

(a) The' lessee shall pay royalty on the quantity of the said minor
mineral removed from the leased area in advance at the rate
specified in the Second Schedule. However, as and when the
limestone is supplied by the lessee to the Industries other than
lime-kiln, royalty shall be paid by the lessee for limestone as major

mineral, whichever is more.

(b) Mode of determination of sale price at the pit’s mouth: The

Q ,)}9)/ sale price of the minor minerals at the pit's mouth shall be the

current market price for the mineral of the s‘aﬁ'le grade less-

\3\\&\?}” ) Transport charges from the mine head to the nearest rail

head; ‘
(i), Railway freight from the rail head to the market; and

o owE \L “91\“3'\ (i'ii-f“' Estimated handling charges and other incidental expenditure

not exgeeding five percent of the market price.

(c) For calculating the royalty, the lessee shall submit by the 10% of

every month to the Mining office, a return in Form-'G' giving the

prrested

,Sa&v/R:'Q‘kbg‘rarra Dlrpctor of ikt
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total quantity of minor mineral(s) raised and despatched from the
leased area in the precéding calendar month and its value and in
case of mineral based industry the monthly electricity consumption
bill and other requisite details also. If the lessee does not deposit
royalty due for the preceding month by 10% of month, 24% per
annum simple interest will be charged for the default period after

10t of month.

Surface Rent: - The lessee shall pay for the surface area occupied by
him, surface rent at the rate of as specified by the Government per
hectare per annum in two half yearly installments. No surface rent shall

be charged in the private lands.

~

Dead Rent:-The lessee shall also pay for every year, yearly dead rent at
the rate of Rupees as per 3% Schedule of H.P. Minor Minerals
(Concession) and Mineralé (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2015 per hectare per annum and as amended by the

Government from time to time.

Provided that the lessee shall be liable to pay the dead rent or royalty in

respect of each mineral, whichever be higher but not both.

Working of newly discovered minerals: If any minor mineral, not
specified in the lease, is discovered in the leased area, the lessee shall
report the discovery without delay to the Government and shall not win or
dispose of such minor mineral without obtaining a lease therefore. If he
fails to apply for such a lease within 6 months from the discovery of the
minor mineral, the Government or the authorizg,d officer may give the

. /
lease in respect of such mineral to any other person.

To commence mining operations within one year and carry them on
properly: Unless the Government for sufficient cause permits otherwise,

the lessee shall commence mining operations within one year, from the

operations in a proper, skilful and workman like manner.

% : pyeie-d e
g (89 Z)a mmaQMm
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EXPLANATION: For the purpose of this clause ‘Mining Operation’ shall

include the erection of machinery, laying of a tramway or construction of

a road in connection with the working of the mine.

To erect and maintain Boundary Pillars, etc.: The lessee shall, at_his
own expense, erect and at all times maintain and keep in good repairs
boundary marks and pillars according to the revenue map annexed to the

lease.

Accounts: The lessee shall keep correct accounts showing the quantity
and other particulars of all mirerals obtained from the mines and the
number of persons employed therein and a complete plan of the mine and
shall allow any officer authorized by the Himachal Pradesh Government
or the Central Government in that behalf to examine at any time any
accounts and records maintained by him, and shall furnish to the
Himachal Pradesh Government or the Central Governmeht with such

information and returns as it may require.

To allow facilities to other lessees, etc.: The lessee shall allow existing
and future licensees or lease holders/contractors of any land which is
comprised in or adjoins or is reached by the land, held by the lessee,

reasonable facilities for access thereto,

To allow entry to Officers: The lessee shall allow any officer authorized
by the Himachal Pradesh Government and the Central Government to
enter upon any building, excavation or land comprised in the lease for the

purpose of inspecting the mines.

Returns - The lessee shall,-

(@) wfor calculating the royalty the lessee shall submit by the 10% of
every month to the Mining office, a return in Form-'G' giving the
total quantity of minor mineral(s) raised and despatched from the
leased areain the ‘preceding calendar month and its value and
in case of mineral based industry the monthly  electricity
consumption bill and other requisite details also. If the lessee does
not deposit royalty due for the preceding month by 10t of month,
24% per annum interest will be charged for the default period after

10t of month. Q’Mf/d ' W/
Di ‘
&m ustries
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{b)  The lessee shall also furnish by the 15t April, every year to the

Director and other Officer(s) specified in the lease deed, a'statement

giving information in Form-‘H’ regarding quantity and value of
minor mineral(s) obtained during the last financial year, average
number of regular labourers employed (men and women
scparately), number of accidents, compensation paid and number

of days worked and wages paid to them separately.

To strengthen and support the mines: The lessee shall strengthen and
support to the satisfaction of the State Government, any part of the mine
which in its opinion, requires such strengthening or support for the
safety of any railway, bridge, national highway, reservoir, tank, canal,

road or any other public work or buildings.

Information for using explosive: The lessee shall immediately give an
information in Form-‘I’ for use of explosive as soon as-
(a) the workings in the mine extends below superjacent ground;
(b) the depth of any open cast excavation measured from its
highest to the lowest point reach:es six metres;
(c) ' the number of persons employed on any day is more then
50(fifty); and

(d)  the explosives which are used.

Maintenance of Sanitary conditions: The lessee shall maintain sanitary

conditions in the area held in by him under the lease.

To pay compensation for damage and indemnify the Government:
The lessee/lessees shall make and pay such reaso/nable satisfaction and
compensation as may be assessed by lawful authbrlty in accordance with
the 14w in force on the subject for all damage, injury or disturbance which
may be done by him/ them in exercise of the powers granted by this
lease and shall indemnify and keep indemnified fully and completely the
State Govemment agamst all claims which may be made by any person or
persons in respect of any such damage, injury or dlsturbance and all

costs and expenses in connection therewith.

m@ pHesi DMM
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Abiding Ly rules: The lessge shall abide by al} existing Laws (Acts) and
Rulés made thereunder enforced by the Government of India or the
Himachal Pradesh Government and all such other Laws (Acts) or Rules as
may be enforced from time to time in respect of working of the mine and
other matters affecting safety, health and convenience of the employees of

the lessee or of the public.

To report accident: The lessee shall without delay report to the Deputy
Commissioner of the District concerned and the Mining Officer or any
other officer authorized by him, any accident which may occur at or in the

leased area.

Delivery of possession of Land and Mines on the surrender or sooner
determination of  the lease: At the end or sooner
determination or surrender of the lease, the lessee shall deliver up the
said lands and all mines (if any dug therein) in a proper and workable
state, save in respect of any working as to which the Government might

have sanctioned abandonment.

To provide weighing machine: The lessee shall provide and at all times
keep at or x'uear the pit-head at which the said mineral shall be brought to
bank a properly constructed and efficient weighing machine and shall
weigh or cause to be weighed thereon all the said minor minerals from
time to time brought to bank sold, exported and converted products, and
shall at the close of each day cause the total weights, ascertained by
such means of the said minor minerals, ores, products, raised, sold,
exported and converted during the previous twenty four hours to be
entered in the books of accounts. The lessee shall allow the Government
at all times during the said term to employ any pe'i-son or persons to be
present at the weighing of said minor minerals as aforesaid and to keep
accounts thereof and to check the accounts kept by the Lessee. The lessee
shall give 15 (fifteen) days previous notice in writing to the concerned
Mining bfﬁcer of every such measuring or weighing in order that he or

some officer on his‘behalf may be present thereat.

To secure pits, shafts, not fill them up: The lessce shall well and

properly secure pits and shafts and will not without permission in writing

\/b\v\\'v ﬂ/ willfully close, fill up or chocb%nﬁ(or shafts.
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20. Not to ehter upon or to cofnmence operationsin t

lessee shall not enter upon or commence any mining operations in forest

land comprised in the leased area except after previously obtaining

permission in writing of the Competent Authority.

21. To respect water rights and not injure adjoining property: The lessee
shall not injure or cause to deteriorate any sources of water, power Or
water supply and shall not in any other way render any spring or stream

of water unfit to be used or do anything to injure adjoining land, villages

or houses.

22. Stocks lying at the end of the lease: The lessee shall on the termination
or sooner determination of the lease remove all extracted minerals from
the premises of the leased areas within three months and thereafter all
extracted minerals in the said lands left over indisposed, after the

termination or determination of lease shall be deemed to be property of
the Government.

23. Payment of Taxes: The lessee shall duly and regularly pay to the
appropriate authority all taxes, cesses and local dues in respect of the

leased ared.
PART-IV
RIGHTS OF THE STATE GOVERNMENT

3 I Premature Termination of Lease: Where the State Government is of the

B T )
o]

opinion that it is expedient in the interest of regulation of mines and
mineral development, preservation of natural environment, control of
floods, prevention of pollution or to avoid danger to public health or
communication or to ensure safety of building;""monuments or other
structures or for such other purposes, as the State Government may
deem fit, it may, by an order, in respect of any minor mineral, make
premature termination of mining lease with respect to the area or any
part thereof covered by such lease:

Provided that no order making a premature termination of a mining lease

shall be, made except after giving the holder of the lease a reasonable

opportupity of being heard. ;) % /{0 ;ﬂt’_O/ e
A ;@/4 DFM
iotrar
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Phe Government may determine the lease: The Government shall have
the right to determine the lease after serving a notice on the lessee to pay
the dues within 30 (thirty) days from the date of receipt of the notice. If
the dead rent or royalty or surface rent reserved or made payable by the
lessee is not paid within 15 (fifteen) days next after the date. fixed in the
lease for payment of the same, Government or any other officer
authorized by it in this behalf may also at any time after serving the
aforesaid notice, enter upon the said premises and distrains all or any
of the minerals or movable property therein and may carry away, detain
or order the sale of the property so distrained, or so much of it as will
suffice for the satisfaction of the rent or royalty due and all costs. and

expenses occasioned by the non-payment thereof.

Determination of lease in public interest: The Government may by
giving 6 (six) months’ prior notice in writing determine the lease if the
Government consider that the area under the lease is required for
establishing an industry beneficial to the public in case of Government
land:

Provided that in the state of National Emergency or war the lease may be

determined without giving such notice.

Right of pre-emption: The Government shall from time to time and at all
times during the term of lease shall have the right (to be exercised by
notice in writing to the lessee of pre-emption of the said minerals and all
products thereof lying) in or upon the said lands hereby demised or
clsewhere under the control of the lessee and the lessee shall deliver all
minerals or products thereof to the Government at current market rates
in such quantities and in the manner, at the plaqp’épeciﬁcd in the notice

exercising the said right.

Penalty for not allowing entry to Officers: If the lessee or his transferee
or assignee does not allow any entry or inspection under clause (9) of
Part-III, the Gove’xii;ment may cancel the lease and forfeit in whole or in

part the security déposit paid by the lessee under rule 15 of the Himachal

'),')/Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal

Mining, Transportation and Storage) Rules, 2015.

p H%"?ECJ

SubR \CUrar
ngath, Karqra
(Himachal Praga. )

s S g (/’ il"ac' ai -
] £ p(“- .w w

26



1776

B PRYE S

~

6.

3.
\ga\ 29
Ve

P
under the law in force for such recovery. e
/ eted DW
@@a rector of Irdustries

¢ kanera (4F) Suﬁt%r Himachal Pradesh

<ub
o “gl\\\ “‘

13

N° 076120 > Bimachal @obeunment 35&5}%@”%

Acquisxtlon of land of third parties and comp

tase the occupier or owner of a land in respect of which minor mineral
rights vest in the Government refuses his consent to the exercise of the
right and powers, reserved to the Government and demised to the lessees
or contractors, as the case may be, the lessees or contractors shall report
to the Government and shall deposit with it the amount offered as
compensation and if the Government is satisfied that the amount of
compensation offered is fair and reasonable or if it is not so satisfied and
the lessee or contractor shall have deposited with it such further amount
as the Government shall consider fair and reasonable the Government
shall order the occupier to allow the lessee or contractor to enter the land
and to carry out such operations as may be necessary for the purposes.
In assessing the amount of such compensation, the Government shall be
guided by the principles of Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Re-settlement Act, 2013 (Act No.
30 of 2013).

PART-V
GENERAL

Cancellation: The lease shall be liable to be cancelled by the Government
if the lessee ceases to work the mine for a continued period of six months

without obtaining written sanction of the Competent Authority.

Notices: Every notice by these presents required to be given to the lessee
shall be given in writing to such person resident on the said lands as the
lessee may appoint for the purpose of receiving such notices and if there
shall have been no such appointment then every such notice shall be sent
to the lessee by registered post addressed to the lessee at the address
recorded in this lease or at such other address in Ihdia as the lessee may
from time to time in writing to the Government designate for the receipt of
notices and every such services shall be deefr_led to be proper and valid
service upon the lessee and shall not be ql.iestioned or challenged by
him/them.

Recovery: Withou"t' prejudice to any other mode of recovery authorized by

any provision of this lease or by any law, all amounts, falling due

hereunder against the lessee may be recovered as arrears of land revenue

Gangath, KaiAf
(Himachal Pr: %
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4., Forfeiture of property: The lessee should remove his property lying on
the said lands within three months after the expiry or sooner
determination of the lease or after the date from which any surrender
by the lessee of the said lands under rule 22 of Himachal Pradesh
Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015 becomes effective, as the case
may be. The property left after the aforesaid period of three months shall
vest in the Government free from all encumbrances and may be sold or
disposed of in such manner as the Government, shall deem fit without

liability to pay compensation therefore, to the lessee.

S. Security and forfeiture thereof:

(a) The Government may forfeit the whole or any part of the security
amount of Rs. 25,000/~ deposited by the lessee on breach of any
covenant to be performed by the lessee under this lease deed.

(b)  The rights conferred by this clause shall be without prejudice to the
rights conferred on the State Government by any other provision or

this lease or by any law.

calendar months after the expiry of this lease the amount of
security deposit paid in respect of this lease shall be refunded to
the lessee in case there is no violation of terms & conditions of this

g\ (¢) On such date as the Government may appoint within twelve
7

A

(‘ lease deed. No interest shall run on the security deposit.

6. Survey and demarcation of the area: When a mining lease is granted
by the Government, arrangements shall be made, if necessary, at the
expense of the lessee, for the survey and demarcation of the area granted
under the lease. The lessee shall have to bear actuéi expenses of the staff
deputed for the work. Actual expense will ‘include traveling allowances
and ‘daily allowances and salary of staff plus 10 percent as instruments

charges.

7 Rights of lessee tq determine the lease: The lessee may determine the
lease at any time by giving not less than six calendar months notice in

writing to the Government after paying all outstanding dues of the

\?ﬂ v’);)J/Govemment. 55 H £5 +<Q(
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Apphcaliihty of rules: Thé¢ lessee sha.ll work” according to Mines and
‘Minerals (Development & Regula‘aon) Act, 1957, the Metallifurous Mines
Regulation, 1960, Mines Act, 1952, Himachal Pradesh Minor Minerals
(Concession) and Minerals (Prevention of Illegal Mining, ijansportation
and Storage) Rules, 2015, Himachal Pradesh Minor Mineral Policy, 2013
including other rule of law applicable from time to time. The contravention

of any provisions of Act or its sub-ordinate legislation shall amount to

cancellation of contract.

9.  The lessee shall deposit demarcation expendlmre if demarcation needs to

be carried out by the Department and the lessee shall enter the land only.

when the demarcation of the area is got conducted from the Revenue

Department in the presence of Departmental officials and boundary
pillars are raised.

10. The lessee shall at his own. expenses erect and at all times maintain and
keep in good condition boundary marks and pillars necessary to indicate
the demarcation shown in the revenue record annexed to the lease deed.
Mining operation shall only be allowed after getting a certificate from the
concerned Mining Officer that demarcation of the area has been done as
per the plah and that concrete boundary pillars of atleast 3 feet height
have been raised.

11. The lessee shall have to submit a plan with Mining Officer for approach
road in order to give a reasonable & shortest approach to the mine and to

the mines of adjoining lessees.

0 e

12. The lessee shall do mining in a scientific and sustematic manner, and to

ensure the same.

. (a) Dumping sites for mine waste and top soil shalfbe provided in such a
way" ‘so that there is no damage to the adjommg land and the same
does not roll down the slope. Top soil “shall also be used for

?) 9/ afforqs;ta_txon purposes in the barren/exhausted pits.

\ 5
N

)U (b) Diversion damsfzuand other cnginecring structures as advised by the
\ Department from time to time, at different suitable sites shall be got

erected to arrest and channelize the flow of water and also to avoid

Gangah O
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‘(¢) The loading/unloading points in the mine areas shall be developed in _

such a way that no hindrance is caused to the traffic and no material
" is stacked within the acquired width of P. W. D. road.

(d) All precaution shall be taken to check air pollution, water pollution
and noise pollution, as per the standards of h. P. State Environment
Protection and Pollution Control Board. Further, the lessee shall
obtain the consent of H. P. State Environment Protection and Pollution
Control Board under the provisions of Water Act, 1974 and Air Act,
1981.

(e) Visual impact caused due to dug-out areas and waste disposal areas
shall be controlled by undertaking afforestation on worked out areas,

waste disposal areas and in the areas where no working is proposed.

() Labourers shall be provided with safety equipments like boots,
helmets, ropes, ear plugs and even filters. Site services like rest
shelter, drinking water and first aid facilities shall also be provided at

the mining site.

The surface collection of sand, stone and bajri from river/khad /khalla

shall be done in such a way, so as not to cuse environmental and

ecological imbalance. To ensure this,

a) Excavations, below the natural surface level of the bed shall not exceed
3 feet and these shall be filled up to the satisfaction on Mining Officer.

b) The lessee shall not carry out surface operations in any area
prohibited by any authority, without obtaining prior permission in

writing from the concerned authority.

/
/
Ve
b &

The lessee shall pay royalty on the Scheduled rates as specified in H. P.

Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,

26’)} Transportamon and Storage) Rules, 2015. The royalty shall be charged on

the ba51s “of actual production which will be computed based on
consumption of ele&trxcny and other measures. In case the lessee does

not pay royalty in time i.e. by 10t of next month alongwith monthly

¢ return of Form-G, simple interest at the rate of 24% (twenty four percent)

\(ﬂ“%&er Lnnum shall be charged for d%ailt genoe /
Dlmg; Fridus
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17.
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19.

In case the lessee does not pay dead rent/surface rent in two half yearly
installments on the 15% April, and 15th October each year during
subsistence of lease, simple interest at the rate of 24% per annum shall

be'charged for default period.

The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/- per
truck on extraction and export of sand, stone & bajri to the concerned

Gram Panchayat through the Mining Officer Kangra.

No River/Stream bed mining shall be allowed within 75 meters from the
periphery of soil conservation works, nursery plantation, check dams or
within the distance as recommended by the Sub-Divisional Committee,

whichever is more.

The lessee shall not carry on Or allowed to be carried on any mining
operation at any point within a distance of two kilometers from the
immediate out limits of Municipal Corporation /Municipal Committee, one
kilometer from the immediate outer limit of Nagar Panchayat, 100 meters
from any railway line, except under and in accordance with the previous
written permission of the Railway Administration or 100 meters from edge
of National Highway/Express way, 25 meters from the edge of State
Highway and 10 meters from the edge of other roads or 50 meters from
edge of any reservoir, canal any reservoir, canal or buildings or inhabited
sites except under and in accordance with the previous permission of the
Competent Authority. The Railway Administration or the Joint Inspection
Committee may in granting such permissions, impose such conditions as

may deem fit.

No River/Stream bed mining shall be allowed within 1 / 1om_ of its span or

5 mtrs. from the bank or as specified by the Sub-Divisional Committee,

\}C\ 9}?)/ whichever is more.
\ P

3 | :
\'\j\ \ 20. No Rivér/Stream bed mining shall be allowed within 200 mtrs. upstream

N

e

»92?.

O\

and downstreanyof water supply scheme.
\\,ﬂ e
No River/Stream bed mining shall be allowed within 200 mtrs. upstream

and 200 to 500 downstream of bWing upon the site specific

conditions. ’ /"
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15. In case the lessee does not pay dead rent/surface rent in two half yearly
installments on the 15% April, and 15% October each year during

N0 0478124

subsistence of lease, simple interest at the rate of 24% per annum shall

be charged for default period.

16. The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/- per
& ¢
truck on extraction and export of sand, stone 8 bajri to the concerned

Gram Panchayat through the Mining Officer Kangra.

17. No River/Stream bed mining shall be allowed within 75 meters from the
periphery of soil conservation works, nursery plantation, check dams or
within the distance as recommended by the Sub-Divisional Committee,

whichever is more.

18. The lessee shall not carry on or allowed to be carried on any mining
operation at any point within a distance of two kilometers from the
immediate out limits of Municipal Corporation/Municipal Committee, one
Kkilometer from the immediate outer limit of Nagar Panchayat, 100 meters
from any railway line, except under and in accordance with the previous

written permission of the Railway Administration or 100 meters from edge

g

of National Highway/Express way, 25 meters from the edge of State

Y Y

)>/\\

Highway and 10 meters from the edge of other roads or 50 meters from
edge of any reservoir, canal any reservoir, canal or buildings or inhabited
sites except under and in accordance with the previous permission of the
Competent Authority. The Railway Administration or the Joint Inspection
Committee may in granting such permissions, impose such conditions as

may deem fit.

19. No River/Stream bed mining shall be allowed within 1 / lOth_ of its span or
5 mtrs. from the bank or as specified by the Sub-Divisional Committee,

34 9}?)/ whichever is more.

3 | :
\'y\ \ 20. No River/Stream bed mining shall be allowed within 200 mtrs. upstream
and downstream of water supply scheme.
LA E
?\\\‘“‘5‘2&" No River/Stream bed mining shall be allowed within 200 mtrs. upstream
AN . ‘ A i
and 200 to 500 downstream of brﬁﬁ@e}ggﬁlmg upon the site specific

conditions. /
SO Regi oty . 5
Ga,ﬂ,}g@ra Dlre@éﬂndusmes

(W\al Pradash) Himachal Pradesh
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28.
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22.

No approach road from P.W.D. road shall be allowed to lease area, unless
lessee/contractor obtains written permission from XEN, PWD for making
road leading to all intake places from the PWD roads.

No boulder/cobbles/hand broken road ballast shall be allowed to be
transported outside the State from River/Stream beds.

No digging for more 3 feet shall be allowed in River/Stream beds and all
the debris, waste sand arising due to mining has to be backfilled in

ditches/pits caused due to mining as a replenishment measure.

The lessee /contractor shall ensure that his labour does not involve in

fish poaching.

The lessee shall confined mining activities to the central portion of the

khad so that it could not pose any threat to private/public property.

The lessee shall not carry out the mining activities by mechanical means
without obtaining the permission from the competent authorities in this
regard and no mining shall be carried out within the periphery of 250

mtr. from the nearest water supply scheme.

If necessary, the lessee shall have to erect check dams and other retaining

structure to check the banks or soil erosion during mining activities.

No blasting shall be allowed in River/Stream beds area. Only surface

material will be picked up manually.

No mechanical excavators/JCB shall be allowed in the mining lease area

without obtaining permission from competent Am};e‘fity.

The lessee shall obtain consent to operate to establish or consent to

operate from the H. P. State Environment Protection and Pollution

\\,( .V?/ Control Board before start of mining operation, separately under the
'17

t mechanism.
C‘s‘ @ Dol =
(\\9

S@g@.\" The lessee shall be bound to fulfill all the conditions as laid down by the

0“*&

Joint Inspection Committee and other Departments and as specified in H.

P. Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,

Transportation and Storage) Rullis,} 7'20C1}5. <‘l g 9 /L{ /_/,/
‘ - ey e
Di of Industri
& o8

8ub Regftrar Himachal Pmdes}? ’

ngsth, Karngra
l?l’ wia I“)
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33.

34.

35.

36.

37.

LS5 N

41.

38.

39.

40.

The lease holder shall work in the mining lease area as per the approved
Mining Plan.

The lessee shall be bound to comply with all the directions and
instructions if any issued by the Hon’ble Supremé Court/High Court, H.
P. Hon'ble NGT as well as by the State Government from time to time with

regard to mining operation and stone crusher.

With regard to the local objections if any, raised by the local
people/concerned land owners, the entire responsibility to settle the issue
will be of the lease holder and the lessee shall indemnify keep the State
Govt. from third party claim.

In no case hydraulic/mechanical excavators shall be allowed for
undertaking mining activities without prior approval of competent
authority.

The lessee shall made necessary arrangements between the land owners
(Private or Govt.) and will take care of other issue if any by his own for the

mineral transportation to the nearest road,

Natural course of River should not be disturbed and special steps shall be

taken to control the soil erosion.
Any guidelines issued by State Pollution Control Board shall be binding.

Water sprinkling shall be carried out on approach road and proper

covered the material during transport from mining area/stone crusher.

For the purpose of carrying out mining operation in accordance with
approved Mining Plan, the lessee shall retain/employ consulrant as per

the prowsnons of new rules.

‘U‘,be lessce shall renew the reglstratlon of stone crusher unit within

snpulated period.

The lessee shall comply all the directions imposed by the Joint Inspection
Q\oﬁ\ﬁxttee in the Joint Inspection Report.

et W
: Directorf lirdUstries

oub-fd% Himachal Pradesh
Gangat, Kai.ora
A Prage. h)
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The lessee shall work in the miniﬁg lease area as per the conditions
stipulated in the EIA Clearance issued by the State Level Environment
Impact Assessment Authority, Himachal Pradesh vide letter No.
HPSEIAA/2013/212/M/s Goldmine Stone Crusher-3595 dated 8-11-
2016 and restrict the production of material as approved in the
Environment Clearance or mining plan' which ever is less. The
Environment Clearance is valid upto 7.11.2023, thereafter the mining
activities in the granted area shall be deemed suspended till the renewal

of Environment Clearance is obtained by the concerned Authority.

Natural course of river shall not be disturbed, if necessary; the lessee
shall have to erect check dams and other retaining structures to check
the banks or soil erosion during mining activities, as per the provisions of
mining plan.

The lessee shall not purchase the raw material from unauthorized
persons/tractors, or source without obtaining the permission from the

competent authorities.

Any other conditions as required for regulating the mining activities could

be incorporated at the time of execution of mining lease deed agreement.

The lessee shall install the weighbridge at his complex for weighing the
raw material as well as finished material being dispatched and maintain a

proper record of the same.

The lessee shall procure the clearances/permissions if any required from

any other department/agencies at his own level.

The lessee shall employ/retain consultant as per classification specified

in rule 55 of Himachal Pradesh Minor Minerals (Concession) and Minerals

()/)/ (Prevention of illegal Mining, Transportation and Storage) Rules, 2015.

The lessee shall be bound to comply the Order passed by Hon’ble National

% 'I‘r),aunal in Or:gmal Application No. 358/2016-titled as Bhag Singh

%‘T}ﬂxon of India & Others, as well as the order passed by Hon’ble High
Court of Himachal Pradesh in CWP No. 2067 /2019-titled as State of H. P.
through Secretary Industries & others V/s Bhag Singh & others.

HHef=S
’ (7 2 tries
Gangath, Karara Hlmachai Pradesh

Wnad'!al Prade. )
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52. .The renewal of mining lease granted subject to final outcome of decision
of the Hon’ble High Court in CWP No. 3823 of 2021-titled as Sudhir Singh

V/s State of H. P. & Ors. and compliance of all codal formalities/orders.

53. The lessee shall, after ceasing mining operations, re-grass the mining area
and any other area which has been disturbed due to mining activities and
restore the land to a condition which is fit for growth of foddér, flora,
fauna etc., 4t its own cost, in compliance to the directions passed by the
Hon’ble Apex Court vide order dated 08.01.2020 in Writ Petition (s) (Civil)
No (s) 114/2014 titled as Common Cause V/s Union of India & Ors.

54. The lessee shall pay contribution to District Mineral Foundation Fund

and all the applicable taxes/funds in lieu of mineral concession.

55. The mining lease deed will be executed at the capital of the State of
Himachal Pradesh subject to the provisions of Article-226 of the
Constitution of India. It is agreed upon by the lessee and the State Govt.
that in the event of any dispute in relation to the area under mining lease,
conditions of the lease deed and in respect to all matter touching the

relationship of the lessee and the State Govt. suit or petition shall be filed

('\ in the Civil Court at Shimla and it is hereby expressly agreed that neither
}1 party shall file a suit or appeal being action at any place other than the
;[; Court named above i.e. Shimla.

56. As per Rule 16 (2) of the Himachal Pradesh Minor Minerals (Concession)
V and Minerals (Prevention of Illegal Mining, Transportation and Storage)

Rules, 2015, the lessee shall submit renewal of mining lease application

before one year from the expiry of lease périod.
IN WITNESS WHEREOF these presents have been executed in the

:, W(‘ AR For ndion behalf st
S“Wﬂér&»\ q\ ' Govemo_r,@}\g;hﬁf(?radesh
S (neSng P R) MZA T y dem

X Himachal Pradesh
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ANNEXURE R-10/2

MINING PLAN
MINOR MINERAL LEASE

FOR SAND, STONE & BAJRI
SITUATED IN KHASRA No.346/1,
AREA 4.8812 HECTARES
MOHAL TIPRI, MAUZA LODHWAN,
TEHSIL NURPUR, DISTRICT KANGRA,

LETTER OF INTENT
FOR RENEWAL OF MINING LEASE
GRANTED IN FAVOUR OF

HIMACHAL PRADESH

2016
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MINING PLAN
PART OF CHAKI RIVER,
MINOR MINERAL LEASE
FOR SAND, STONE & BAJRI
MAUZA LODHWAN, MOHAL TIPRI,
TEHSIL NURPUR, DISTRICT KANGRA,
HIMACHAL PRADESH.

LETTER OF INTENT
ISSUED IN FAVOUR OF
Shri SUDHIR SINGH
VILLAGE & P.O LODHWAN,
TEHSIL NURPUR & DISTRICT KANGRA,
HIMACHAL PRADESH.
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'MINING PLAN’
Part of Chakki Khad, Mauza Lodhwan, Tehsil Nurpur & District Kangra
Shra Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra,

MINING PLAN OF PART OF CHAKKI KHAD,
MINOR MINERAL LEASES FOR
SAND, STONE AND BAJRI,
SITUATED IN KHASRA Nos. 346/1
AREA MEASURING 4.8812 HECTARE,
FALLING MAUZA/MOHAL — LODHWAN / TIKRI,
TEHSIL NURPUR, DISTRICT KANGRA,
GRANTED IN FAVOUR OF
Shri SUDHIR SINGH, Prop. M/s GOLDMINE STONE CRUSHER,
VILLAGE & POST OFFICE LODHWAN,
TEHSIL NURPUR, DISTRICT KANGRA,
HIMACHAL PRADESH

INTRODUCTION:

M/s Goldmine Stone Crusher, a proprietorship concerns with Shri Sudhir Singh
son of Shri, Village & P.O. Lodhwan, Tehsil Nurpur, District Kangra, Himachal Pradesh, had applied
for renewal for mining lease for mining sand, stone and Bairi, for which a conditional ‘Letter of
Intent’ has been issued vide letter No. Udyog-Bhu(Khani-4) Laghu- 506/09-2296 dated 30-05-
2016.

In accordance with Rule 35 of the ‘Himachal Pradesh Minor Minerals (Concession) and
Mineral (Prevention of lllegal Mining, Transportation, and Storage) Rules 2015 the lessee has
to submit ‘Mining Plan’ of the area granted or applied for mining lease for a period of five years.
Thereafter, on the expiry of five years a fresh ‘Mining Plan’ has to be prepared and submitted
afresh. Therefore, lessee, after expiry of five years of mining lease, requested for the
preparation of Mining Plan of the area. Accordingly, this ‘Mining Plan’ is prepared in accordance
with the 'FORM ‘M’ annexed with the said Rules.

The leased block is a part of perennial Chakki Khad, a primary tributary of the River
Beas. It lies at a distance of about 80 Km. from Dharamsala, the headquarter town of district Kangra,
Himachal Pradesh.

1. General
1.1 Name and address of the applicant
1.1. A. Name of the applicant -
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‘MINING PLAN’
Part of Chakki Khad, Mauza Lodhwan, Tehsil Nurpur & District Kangra
Shri Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra,

Shri Sudhir Singh

B. Address of the applicant -
Village: Lodhwan
Post Office: Lodhwan
Tehsil; Nurpur
District Kangra

Status of the applicant
M/s Gold Mine Stone Crusher is a Proprietorship concern

with Shri Sudhir Singh as sole Proprietor.

Minerals which the Applicant intends to mine
The applicants intend to mine stone, bajri and sand. The
stones and bajri will be used in crushing unit for making
angular grit, The River - borne sand, after being sieved is
sold for construction industry depending upon the market
demand.

Period for which the mining leases are granted and further renewed.
Five years.

Name and address of the RQP preparing the
Mining Plan:

1. Subhash Sharma
Flat No. 207, Basant Vihar
Kasumpti, Shimla: -171009.
Registration No.HP/RQP/01/1/2004
Mobile No. 09816029594

2. Jhumpa C. Jamwal
No. 21, Type IV, HP Government Officers Residences,
Mehli, Shimla, Himachal Pradesh
RQP Registration
NoHP/RQP/21/1/2016
Mobile No. 9418909890

1.6. Name and address of the prospecting agency

Detailed survey and exploration for the purpose of this ‘Mining
Plan' was undertaken by the RQPs. Secondary data for this report
was collected from concerned departments such as Department of
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'MINING PLAN’

Partof Chakki Khad, Mavza Lodhwan, Tehsil Nurpur & District Kangra
Shri Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra,

2. Location and Approach of the area

2.1 Topo-sheet No.
Survey of India sheet No. 43 P/11
Scale 1:50,000
W §

Figure 1: Location of leased out re

@ s~
: ; Vgl R (Go0qle
‘ % . % ~ . > v‘ e

W Fed 2 -

Figure 2: tellife Imagery of Lease Area A
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'MINING PLAN’
) Part of Chakki Khad, Mauza Lodhwan, Tehsil Nurpur & District Kangra

Shri Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra,

Table 1 : Co-Ordinates of the Lease Area.

Latitude Longitude
32916’ 12.4” N 75°43’18.4” E
32°16’ 21.3" N 75°43' 26.1” E

2.2 a Details of area: The detail of the area is given below in table 2.

Table 2::-Revenue Details of Lease Area.

Sr. ' Khasra | Area | Status ' Owner of | Kism | Mauza &
No ' Number . Hectares . land & ko Mol
? Private ' Private ' Gair Mumkin | Lodhwan/
i den 4T liand (tand  [paye  iTipr
Total 4.8812 Hectares
Village: - Lodhwan
Patwar circle: - Lodhwan
Post Office: - Lodhwan
Tehsil: - Nurpur
District: - Kangra
Sub-Divisional Office (Civil): - Nurpur
Divisional Office (Forest): - Nurpur
Range Office (Forest): - Bhadroya
Sub Divisional Office (IPH): - Gangath
Sub Divisional Office (PWD): - Indora
State : Himachal Pradesh
2.3 Distances from Important Places:
The important distances, from the lease area are given below in table 3.
Table 3: Showing important distances from the area
Sr. No Place Distance
1 Nurpur (Sub- Division Office) 20 Km
s Road
2 Dharamsala (Distri 80 Km
Road
e Airport S 70 km
3 Shimla (State Capjak : 290 Km ]
| = Road : |
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'MINING PLAN’

Part of Chakki Khad, Mauza Lodhwan, Tehsil Nurpur & District Kangra
Shri Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra,

« Narrow gauge Railway °
Airport

4 Pathankot (Punjab) 12 Km
Road

Broad gauge Railway
5 Damtal, 13 Km
Road

Broad Gauge Railway
Airport

2.4 Approach of the Area

The site is approachable from Mandi Pathankot National Highway No. 154 via MDR 41 taking
off at Ghandwal. Six kilometres from Ghandwal on MDR 41 at village Lodhwan a katcha road
leads to quarry site in Chakki Khad at distance less than one km. as shown in figure 3.

A‘.

Flgure 3: Approach to Quarry site

3. PHYSIOGRAPHICAL ASPECT OF THE AREA -

3. 1 General Physiography:
The area in general is a part of the Lesser H zﬁh a. T eLesser“Hn
western India in the states of Himachal Pragdegh 4nd’ t(aj Prades‘&
the state of Sikkim, and in north-eastern Inflig
1,500 to 5,000 meters in height.

layas, located in north-
h north-central India in

AF)”'- ' “.
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'MINING PLAN’

Part of Chakki Khad, Mauza Lodhwan, Tehsil Nurpur & District Kangra
Shri Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra,

The Kangra district can be divided into following four distinct zone as per elevation (Figure 4)
1. Above 3000 meters 2. 2000-3000 meters.

3. 1000-2000 meters.
4, Lessthan 1000 meters. ’

Relief Map of District Kangra Figure 4:
- p Relief map of
Quarry 4
Site - ' INDEX the Kangra
‘ ELEVATION IN METER District. :
-] > 1000

The district can be divided into three distinct zones as per slope
1. 200 meters/km
2. 50-30 meters/km
3. Less than 30 meters/km
The lease is situated in the Chakki Khad, a secondary tributary of the Beas River. The catchment
of the Chakki Khad can be divided in two following parts.
High Above 600 meters
Medium to Low Less than 600 meters
The area above 600 meters is the zone of active erosion in the high flood time. The area below
600 meters is zone of active deposition except for high flood.

The districtis bounded by plains of Punjab in the West and Siwalik Range in the East. The Chakki
khad catchment area is a rugged mountainous terrain with steep slopes and narrow and deep

valleys.

3.2 Altitude of the area
» The highest point of leased out area is 366 meters above mean sea level (Map 2,
Contour Map).
» The lowest point of the leased out area is 359 meters above mean sea level (Map 2,
Contour Map).
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Figure 5:-Satellite based 3D Imagery showing Physiographic features of the region
(Satellite Imagery courtesy Google Map)

3.3 Climate of the Area
The Climate of the lease out area can be classified into following three categories Winter,
Summer and Rainy

The climatic information given below is based on the data obtained from the Revenue
Department of Himachal Pradesh given in the table below.

Winter Dec. - March
Summer/Pre-monsoon April- May
Monsoon June- September
Post Monsoon/ Autumn October- November

Mean monthly maximum and minimum temperature recorded at Dharamsala is given in in the
figure 6
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Monthly mean temperatures (Maximum & Minimum) recorded at

gra in 2014,

Sune

District Kan
32.1

Dharamsala,

723 Maximum

——Minimum

Temperature in

Celsius.

Chart Showing Month Wise Mean Maximum Temp (MMAX), Mean

Minimum Temp (MMIN) in Centigrade of Dharamsala.

Figure 6

3.4 Annual Rainfall

The annual rainfall of Kangra district during last Eleven Years is given below in the figure 7.

Annual Rainfall (in mm) from 2004 to 2014 and

mean of eleven years, District Kangra.

Climate

3000

2500

2000

@mm 15422 1765.1 1930 1448.21947.9 138 16

Figure 7;

.
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3.5 Any important feature

The Chakki catchment area is a typical rugged mountainous terrain with steep slopes
and narrow and deep valleys. The river Chakki as it enters the plains a few kilometres upstream
of the lease area, with Himalayas in the north and Siwalik hills in the east and plains in south

and west.

3.6 Description of River/Stream Bed in which the Lease is situated
Chakki Khad, a primary tributary of Ravi originates at a height of 2937 meters above
mean sea level, from the southern aspect of Dhauladhar Ranges.

The altitude at confluence with Beas is 250 metres above mean sea level.

The entire catchment is situated in the District Kangra

PART I
1. DESCRIPTION OF GEOMORPHOLOGY AND MINE DEVELOPMEMT

1.1. General
The lease is situated in the Chakki, a primary tributary of the Beas River. The Chakki Khad

originate from the southern aspect of Dhauladhar Range at the attitude of 2937 meter above mean
sea level. Initially it has a south easterly flow. At places it runs North West to south east and SE to
NW along the Shiwalik Hills. The aititude at confluence with Beas River is 252 meters above mean
sea level. The lease area is a river bed which is replenished during monsoon and also during

winter rains.
1.2 Name of River/ Stream and its gradient in which the lease is situated
The lease is situated in the Chakki Khad, a primary tributary of the Beas River.

1.3 Drainage System:
It forms a part of Beas Drainage system.

1.4 Type of Drainage:
Dendritic. (Figure 6)

1.5 Origin of River/Stream e
The Chakki Khad originate from the southep pé{cgbf.ﬁbauladlmar Range at the altitude

of 2937 meter above mean sea level.

1.6 Altitude at Origin
2937 mts above MSL

General Geometry =
« The total length is about 93.5 K

52 : s
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« Total length in the river course up to confluence 93.5 Km
e Perimeter of the Catchments is 158 Km
e Area of the catchments approx 975 Sq Km
e Elevation at Origin 2937 metre above MSL Elevation at Confluence 250 mette
above MSL T
General gradient is given below in the figure 5

Chaki Khad, siope gradient from origin to the Confluence with Beas River.

9 293 s 2% 250

it Chaki Khad course Length 93.5 Kins

-2 s Total Elevation Loss: 2387 metres
@ Elevation loss per Kilometre: 28.2) metres
~ Elevation loss per Kilometre

& - {Exeluding Dhauladhar Region}: 8.47 metres
E ) Quarry

8

g H 480 412

) A AOrn T it v

Origin ?5km 1Skm  225km  30km  275&km  d5km  S25km  60km E75km 75km E2Skm G0km O35Km
Distance from Origin to confluence

L]

Figure 8: Stream gradient and stream stages of Chakki River course based on Google
Earth..

Table 4: Showing drainage analysis of the Chakki Khad Catchments

Sr.No Drainage No of Total Average
- Stream Length Km  Length Km
1 Ist Order 158 474 3
2 2" order 35 245 7
3 3™ order 7 50 71
4 4* order 2 40 20
5 5% order 1 23 23

From various analysis of the drainage the Chakki Khad can be divided into two parts
e From origin to the 1000 meter above mean sea level
The zone of active erosion—Young stage

¢ From 1000-meter contour to confluence with Beas River
The zone of erosion during very high floods; otherwise deposition —
Maturity stage
The lease area is situated in the zone of Matu.rity/ T

The catchments of the Chakki Khad can be

10
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1. High More than 1000 meter above Mean Sea Level — zone of Active Erosion
2. Medium Between 1000 meter and 500 meter above Mean Sea Level - zone of
active erosion in the high flood time otherwise zone of deposition
3. Low Less than 500 meter above Mean Sea Level - zone of active of deposition
except for very high flood.
Relief Map of Chakki |
Khad Catchment |

Relief in Meter

et l Less than 500 meter

£528) , 500-)000 meter
1,' , : | " More than 500 meter

o=
Figure 9: The relief map of Chakki Khad
1.8 The annual deposition at the place of mining:

The annual deposition varies from two to three Cm in the leased out area
depending upon the Location, At some places it may be more than the four Cm. This
varies depending upon intensity of rainfall in the monsoon season. There is large
catch meﬁt’%’iﬁ'enough replenishment as compared to extraction of mineral. The

1eptenpahmént tag uPlace mainly during monsoon and winter rains. The
ik formation% g conglomerate bed dominates the catchment area and

¥ ponefoer ioh, g\

: g f lfuhelg i e maximum width is 390 metres.
< RS F
3 o ‘
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1.9 The Competency of the River/ Stream at the mining site

The general competency at the mining area is four to six Kg approx. The
largest boulders vary 12to 18 em X 12to 12 ecm X 9 to 12 em (length X breath X
height) {Photo 1). However exceptionally large boulders are also observed
indicating ferocity of river flow during high floods.

Photo 1: Showing competency of "Chakki Khad at different locations

1.11 The level of HFL
During monsoon floods the water level rises by about three metres, at times for
short spells.

1.12 The thread of deepest water in meandering.

The landform being depositional the meandering thread is constantly changing during
the rains depending upon the water level

2. GEOLOGY
2.1 Regional Geology
The Himalaya, traditionally are divided into five tectonic zone having characteristic
physiography. These zones commencing from so swest are (i) Sub-Himalaya,
constituted of the Neogene Siwalik and the Paleogepeg™Si S@f the foreland basin, rises
just north of the Indus-Ganga plains having .,/:‘ ' 3ge
commonly known as the Main Boundary Faulffs

12
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Alluvium along the Main Frontal Thrust and in turn is thrust over by the next tectonic zone of
the Lesser Himalaya, (ii) the Lesser Himalaya ranges in altitude from 1500 to 5000 m. being
sited immediately south of the main range, this zone receives heavy monsoon rains and thus, is
thickly vegetated. This tectonic zone contains rocks ranging in age from Palaeo-proterozoic
(2000 My) to Cambrian with isolated outliers of the Permian, Cretaceous and Eocene rocks in
many parts of the Himalaya. The metamorphic grade of the Lesser Himalayan rocks is low--
mostly in the range of green schist facies. The Lesser Himalaya incorporates vestiges of thrust
sheets of high green schist to amphibolite facies that had originated from the next higher
tectonic zone of the Higher Himalaya. Between the thrust sheets tectonic windows are exposed,
presenting an extremely complicated structural setup, (iii) Higher Himalaya comprises
ambhibolite grade meta-sediments and granitoids involving three thrust sheets in the Himachal
part viz,, the Kulu Thrust Sheet, the jutogh Thrust Sheet and the Vaikrita Thrust Sheet; the first
two demarcate the northern/north-eastern limit of the Lesser Himalayan regime, whereas the
Vaikrita Thrust Sheet, which supports the Tethyan succession marks the
southern/southwestern limit of the Tethyan province, (iv) the Tethyan tectonic zone is
constituted of the fossiliferous succession ranging in age from Late Precambrian to
Cretaceous/Eocene and (v) Trans-Himalaya includes the Indus Suture Zone- the Junction
between the Indian and Asian Plates.

The general litho-stratigraphy of the area is as given below in the table -5.

Table 5:- Lithostratigraphy of Catchment Area.

Sr.No | Formation Rocks

1 Newer Alluvium Grey micaceous, fine to coarse grained sand, silt, clay,
boulders, cobbles and pebbles of sandstone and
quartzite

2 Upper Siwalik Predominantly massive conglomerate with red and

orange clay as matrix and minor sandstone and earthy
buff and brown claystone

3 Middle Siwalik Massive Sandstone with minor conglomerate and local
variegated claystone

+ Lower Siwalik Alternation of fine to medium- grained sporadically
pebbly sandstone, calcareous cement and prominent
chocolate and medium maroon claystone in the
middle part

5 Upper Dharax_z}sha)&_\ Medium to fine grained, hard, bluish grey and massive
’ .. }Sandstone, green clay and siltstone

6 _“kHMard, grey, well bedded and high mica content
x: stone
i o A R
e S e U
ool )é*) .. kY
% T A
"y Se 13
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2.2 Local Geology

The geological map of the district is given in figure 10. The local geological sequence in

the area and stratigraphy of the area:

75°400"E 76°00"E 767200"€ 78°40'0"E 77°00"E

32°00"N 32°200"N

31°400"N

Geological Map of Kangra District

32°200"N

2°00"N

Formation
[E=3 0agsha Formation
:I Onauiada: Grante
Ej Kasaul Formation
B Kasauh and Dagshal
Lowar Swabk
E;—J Menzir Formaton
(] Middie Srwaii

. 74 post siwali -
D Salk:ala Formation
E Salaoni Farmation
§ Shal Formation
E:] Upper Smahk

31°400"N

75°400"E 76°00"E 76°200°E 76°40°0"E T1°00°E
Figure 10:- Geological Map of District kangra.

2.2.1 Dharamshala Group

The thick sequence of brackish and fresh water sediments immediately
succeeding the fossilliferous marine Subathu Formation is the Dharamshala Foramtion.
The Dharamshala Formation are widely exposed in the Mandi parautochthon, further
west in the autochthon, these rocks are exposed, in the core of the Sarkaghat anticline.

This highly folded and faulted sequence of Dharamshala aggregating to about
4000 meters displays a contrasting topography wi ounger and softer Siwalik
rocks. The thick, hard and highly competent/ T gmshdlasy,

‘(‘

ridges with higher relief. S NG
Dharamshala Group is divided into fbry\aﬁd?fs:
> - o . i \
Upper Dharamshala g [ i b5 st ‘
| &t w-:! 14
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L
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Lower Dharamshla

2.2.1. a: Upper Dharamshala Formation
Upper Dharamshala consists of thick sequence of sandstones, siltstones and clays.
The Sandstones are medium to fine grained, hard, bluish grey and massive while the
clays and siltstone are usually green.
2.2.1. B: Lower Dharamshala Foramtion
Lower Dharamshala formation consists of very bright and red and mauve
coloured clay and shales with thin bands of sandstone which are steel grey in colour,
highly miceaous and well bedded.

2. 2.2 Siwalik Group

The Siwalik deposits are one of the most comprehensively
studied fluvial sequences in the world. They comprise mudstones, sandstones, and
coarsely bedded conglomerates laid down when the region was a vast basin during
Middle Miocene, to Upper Pleistocene times. The sediments were deposited by rivers
flowing southwards from the Greater Himalayas, resulting in extensive multi-ordered
drainage systems. Following this deposition, the sediments were uplifted through
intense tectonic regimes (commencing in Upper Miocene times), subsequently resulting
in a unique topographical entity - the Siwalik Hills. The Siwaliks are divided
stratigraphically into three major Subgroups - Lower, Middle, and Upper. These
Subgroups are further divided into individual Formations that are all laterally and
vertically exposed today in varying linear and random patterns.

Ongoing erosion and tectonic activity has greatly affected the
topography of the Siwaliks. Their present-day morphology is comprised of hogback
ridges, consequent, subsequent, obsequent, and resquent valleys of various orders,
gullies, choes (seasonal streams), and earth-pillars, filled earth buttresses of
conglomerate formations, semi-circular choe-divides, talus cones, colluvial cones, water-
gaps, and choe terraces. Associated badlands features include the lack of vegetation,
steep slopes, high drainage density, and rapid erosion rates.

In the advent of Neogene a depression was formed in front of the
rising mountains (Proto- Himalaya). This depression becomes a repository of a thick
sequence of molassic sediments of the Siwalik. The Siwalik Group comprising
conglomerates friable micaceous sandstone, siltstone and clay-stone.

The conglomerates in general are poorly cemented but at
places they are very hard: These consist mainly of pebbles and cobbles of quartzite. The
stray pebbles o /»granite,‘limg ¢, sandstone, breccia and lumps of clay-stone are also
observed at ogs."(’)ften the size of pebbles is large enough to be called as Boulders. The
conglomer: s‘-ﬁ\ot'only occut a§L pgular band but also as lenticular bands alternative
with mica qﬁs’saﬁdgtq;ne and 'cl ~beds. The sediments were bought down 2 to 25
million yeaﬂ-sf.jago b the \ rdp?fg‘_st flowing rivers issuing forth from rapidly Rising
Mountain faes bfthe il tﬁya%%ﬂip north.

. Y +~ "
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The Siwalik Group is divisible into three sub-groups respectively
the Lower, Middle and Upper on the basis of the litho-stratigraphy as given in the table
(Table -5).
2.2.2.a:Lower Siwalik: -
The lower Siwalik consists essentially of a sandstone-clay alternation. In district Kangra the
lower sequence of the lower Siwalik consists of medium grained sub-graywacke interbedded
with thick red clay, but higher up in sequence, sandstones are coarser and clasts become more
frequent while the clays are less developed. The uppermost horizon consists of conglomerate
with well-rounded clasts of grey quartzite possible derived from the Shali. The total thickness
is 1600 meters.

2.2.2.b: Middle Siwalik: -

The Middle Siwalik Sub group comprises of large thickness of coarse micaceous
sandstone along with some inter-beds of earthy clay and conglomerate. It normally succeeds
the Lower Siwalik along a gradational contact. The sandstone is less sorted than those in Lower
Siwalik. Clay bends are dull coloured and silty. The general thickness is 1400 to 2000 meters

2.2.2.c: Upper Siwalik:-

The Upper Siwalik is mainly represented by sandstone inter-bedded with silt and
conglomerate. The lower portion of the Upper Siwalik mainly consists of soft, massive, pebbly
sandstone with intercalations of conglomerates. In the upper portion the conglomerate
intercalation is replaced by the clays intercalations. The general thickness in the district is 2300
meters.

2.2.3 Newer Alluvium

Newer Alluvium is composed of cyclic sequence of grey, micaceous, fine to coarse
grained sand, silt, boulders, cobble, pebble and clays. Newer alluvium exposed as point
bar/channel bars within the active channels.

2.3 Geology of the lease area

The leased out area forms a part of the stream bed covered with boulders, cobbles,
pebbles, river born bajri, and sand and clay deposit of Channel alluvium. The rocks in the
catchment of Chakki khad is of Upper Siwalik Formation and Dharamshala formation. The area
comprises predominantly the quartzite and sandstone Boulders, Sand and river born bajri /
gravel. The boulders are white, spotted white, greenish white, pink, purple and dark green in
colour.The catchment area predominantly consists of conglomerate beds which are the main
source of matevial in the khad.

16
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Geological Map of
Chakki Catchment
Area :

Figure 116aqloziaal Map of the Chakki Khad Ca
The geology of the leased outamwven in photo 1to 3 and Map 3.
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Photo 3: View of Mining Lease area

2.4 Nature of the Boulder/ Cobble/ Sand

The area lies within the regular course of
the Chakki Khad gets flooded in the rainy season

All the deposit comprises guartzite, sand
and fraction of granite, limestone and breccia -
fragments, The boulders are white, spotted
white, greenish white, pink, purple and dark
green in colour. Quartzite fragments are
rounded, sub- rounded and discoidal in shape
having smooth surface. Their size varies from
gravel to boulder. Thickness of the deposit varies
: from one to three meter.

During the monsoon this bed replenishes completely from the Siwalik and Dharamshala
Formation rocks due to erosion by heavy flow in upper reaches. Due to sudden decrease in the
carrying capacity and competency of the river the annual deposition of 6 to 8 cms is received.
2.5 The Nature of the rock along the bank

The rocks along the bank belong to Upper Siwalik Formation consisting of Clay beds and
the loose conglomerates.

18
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2.6 description of Annual Deposition with respect to Geology of the Catchment and
other factors:

The catchment area
comprises of siwalik as well
as Dharamshala formations
and has very large area for
the replenishment of
sediments as compare to the
quantum of  proposed
extraction, of wineral, The

- sandstone and conglomerate
bed are very prone to erosion
during rains. The deposit
consists of sediments of
quartzite, granite, sandstone,
with fine sand, silt and clay.
The colour of sediments
varies from white to off white
and grey.

e iy Photo 4: Mining

;@» Lease Area showing
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3. RESERVE ESTIMATE

3.1 General Considerations:

The basic requirement of the lessee will be boulders for making angular grit. Hence the
applicantsintend to mine stone and bajri and the sand will be sold at pit mouth to the consumers
directly. The requirement of the applicant will be boulders and bajri of more than 1.2cm, i.e.
which can be fed in the stone crusher. The boulders and gravels will be collected manually and
carried to crusher site by tractor trolleys / tipper trucks. and will be crushed to the desired size
and rest of the material will be separated as sand by primary screening.

3.2 Percentage wise distribution of Mineral:

The table below shows the percentage wise distribution of minerals and figure 12 depicts the
pie chart for the same.

Table 6 shows the percentage wise distribution of minor minerals:

S. | Material Percentage
No.
1 | Sand 25%
2 | Bajri/gravel/Pebble 34%
3 | Stone 38%
4 | Silt& Clay 3%
rais/ivtatarialn th
BaIEe Aoy
He &
B BT T
N I ._;,“._;\\\ Figure 12: Percentage of Each
I8% \3 s Category of Mineral/Material

Present in the Lease Area,
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3.3 Estimate of Geological Reserve

As observed during the field study the entire mining lease area comprises mainly
of Gravel /Bajri, stone and sand with very little percentage of silt and clay. However, to
verify the surface observations, a trial pit was dug having dimensionsof 1 m. * 1 m. * 1
m. (Length * width *depth). The content of the total material dug out from the pits were
separated into five categories. As shown in figure 12 and table 6.

Calculation of Reserve is done on the basis of market terminology rather than the
Geological classifications,

CATEGORY / MINFERAL /| SIZE END USE
MATERIAL
Boulders More
wanse | Separatedfiom | ol rver et
= — §.1G Material in the Chakki
River Bornd Balrl 64mmto| by manual seiving. Nadi in general and its
Cobbles & Pebbles 12 mm endd e
Sand 12 mm to

1/16 mm| Sand is admixed with
silt & clay and is not

- — = commercially
Silt/ Sand- Clay Mixture :;'lfmm irkatable:

Clay Less than
1/256
mm

Classificationof River bed Material According to Size
(in Millimetres).
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Figure 13; Riverbed Classification constituents according to grafn size.
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The lease areas fall in the mature age stage of the Chakki river at about 366 m and
359 m respectively with 4 metre loss of elevation per kilometre near the mining site, i.e.
the angle of slope of the River is hardly 14',

Chaki Khad, slope gradient from origin to the Confluence with Beas River.

2937

Quarry Site

388 329 293 bxE] 256 250

0 W) S Y TR MO D s e, s, s

Orgin  75&m 1Skm 225im 30Km 3785Lkm  45km  S525km  60km  &7.5km  75km  825&m  90km 935Km

Distance from Origin to confluence

o

Figure 14; Slope gradient of Chakki River and position of lease area.
3:3 Estimate of Mineable reserves of boulders, Bajri and Sand

The basic requirement of the lessee will stone and bajri for captive stone crusher and
sand for free sale in the market. Hence, the applicants will mine sand, stone and bajri by
collecting by hand shovelling it into tractor trolleys to be transported to the requisite sites.

In order to calculate the mineable reserve, the following points are taken into
consideration, in accordance with Mining Laws and policy guidelines issued by the State &
central Government for Mining of River / Khad bed:

v Adequate safe distance has been provided from the points of utilities as per Rules
and guidelines. The width of Khad from HFL to HFL varies from 360 metres to
390 metres, therefore, keeping in view the Rule 34 of the ‘Himachal Pradesh
Minor Minerals (Concession) and Mineral (Prevention of Illegal Mining,
Transportation, and Storage) Rules 2015’, no mining is proposed 36 to 39 metres
from banks.
v In this case only one-meter area is proposed as safety zone as the depth of mining
is constrained to one metre,
v As per Rule 34(1I) no mining is permitted below the water level, therefore,
mining will be restricted to dry parts up to water table level only.
The water table level will go down as the water recedes after the monsoon.
The depth of water table will at lowest in the pre-monsoon season.
As far as the safe zone from banks and peripheral area is concerned out of the
mining lease area of 48812 square metres only 27600 square meters’ area is
mineable (Figure 15).
v Year wise mine able area is shown in figure 15. -
Fosinacs

NN
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YEARWISE MINE-ABLE AREA {IN SQUARE

27600 27600 27600 27600

o Yeas Third Yea

Y 7600 27600 70X 7500 Y 7HO0
Figure 15 Showing year wise mine-able area.

However, keeping in view the seasonal variation in the water level of surface
flow and undercurrent water level, the mining depth would vary from post
monsoon to pre-monsoon period from few centimetres’ to a meter. As per
Rule 34(IV) no mining is permitted below the water level,
therefore, mining will be restricted to dry parts up to water table
level only.
Thus, in totality only about 23000 cubic meters of material will be available
during working period of 270 days in a year from the mineable area of 27600
square metrés. -
No mly‘@‘gbe undEr n up along the boundary of the lease if the mining is
/(Q ?,any advarsp pact on the adjoining land or the owners of the

bas p.qg\gw consent for mining.
' is proposed as safety zone.

le is prepared and main litho units were marked

23
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¥ The temporary rural road runs almost parallel to the khad on it left bank. [No
mining id proposed up to ten metres from the rural road. Thus, the mining shall
have no impact on the road as it is beyond the safe limit of the road.

v" The entire width of the river gets flooded during heavy rains in monsoons. The

mined area gets replenished in the very early floods in the beginning of the monsoon

season,

v As no mining is permitted below the water level, therefore mining will be

restricted to dry parts above the water table level.

The total mineable area and deposit is shown in figures 16.

Total mineabie area out of the lease area
of 48812 sq. mtr. & Production.

above the water table.
‘(\Ous'"s} O 3,

Thus, out of the total lease area of 48812 square @ cEon, 6Qﬂ ‘s,qgare metres is safe
mineable area and it contains 23000 cubic metr q? in mate al e entire mining
block will be mined evenr year The year wise AblE g }igure 15 & 16 and
Table8, ———————

"
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The specific gravity of stone & bajri is 2.65 and of wet sand is 1.85. Hence, specific gravity of

2.25 is taken for calculation of the deposit.

Table 8 Year wise mineable area

Year Area Material to Production of Minerals
propose be
d for extracted in | Stone Pebble Sand Silt & Total
mining Cubic Clay
metres.

First 27600 23000 19665 17595 12935 1550 51745
Second 27600 23000 19665 17595 12935 1550 51745
Third 27600 23000 19665 17595 12935 1550 51745
Fourth 27600 23000 19665 17595 12935 1550 51745
Fifth 27600 23000 19665 17595 12935 1550 51745
TOTAL 98325 87975 64675 7750 258725

3.5 Depth of mining

The Rule 34 (II) of Rules stipulates 'the depth of mining in the river bed shall not
exceed one metre or water level whichever is less’.

The study of the area indicates that depth of material above ground water table varies from

0.2 meter to more than a meter depending upon various factors, such as:
s Season- that is post- monsoon to pre- monsoon.

e Nature river- It is seasonal or perennial.

» Distance from water flow.

o Height above surface water level of the flow.
e Width of river.

s Age of river at mining site.

Thus, the calculation for mineable reserves become complex. In all it was computed based on
local study that on an average about 0.83 meters to 0.84 metre mining depth can be assumed
for the entire mineable area. ;/l-\f’\:;‘::'\\

3.6 Estimate Annual Deposition of Mineral/” .« . .

The annual replenishment of the m r&l,dep.ends on the discharge grade of river and
geology of catchment area. The factor of ght 5 annual replenishment is assumed, while
calculating the reserve. However, it is genelﬁl bs thatr ep)emshmenl of more than eight
cm occurs in a year as all the old pits get it Cq!‘du ing the very first flood of the
monsoon. Hence mined out area of the pre- will be con}pldely filled with mineral during
monsoon and even during winter rains floods. @&Q 2 /

3.7 Total Reserves. e

The reserves of all the constituents of khad\?ﬁ?(?e been calculated for the mine-able

area to be 27600 cubic metres (figure 16), and cénsidering the specific gravity as 2.25 as shown

25
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in para 3.4. The reserves have been calculated for next five years mining, of mine-able deposit
up to permissible quarry depth of one metre. Depending upon normal rainfall from year to year
causing erosion in the catchments and flooding ofkhad bed, the minerals are inexhaustible, th

presently these deposits are part of Geological Formations of catchments.

=\
PROPOSED PRODUCTION & MATERIAL HANDLING IN FIVE
YEARS. IN METRIC TONS,
30000
W00
08
1 SO
98325
‘ 87975
64675
775¢
% Y4

Figure 17:- Proposed Production during Planned Mining in Five Years.

4.0 MINE DEVELOPMENT AND PLAN OF PROGRESSIVE MINING
The mining / collection of minerals shall involve shoveling by simple hand-tool, manual
sorting / picking and loading into truck / tractors-trailers for transporting them to crusher and
to market.
Considerations
» No blasting is required.
s Only manual extraction of stone, Bajri and sand will be undertaken.
» Trenches and pits for the mining purposes shall be made in such a way so that
these are not deeper than one metre / ab.

70
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rocks formations in the catchments have inexhaustible supply of required
minerals.

e Mining activity will be undertaken only during the dry seasons and dry parts of
the river.

4.1 Development and Production Programme for 5 years
The proposed production for the first five year is as given in the figure 18

and Table 8 show the production of Minerals in five years
The proposed production is sufficient to for sustaining a stone crushing unit.
The year wise mine working planned for the Quarry is presented in the map 3.

METRICTONS Year wise Availability of Sand, Stone & Bajri(in Metric tons) for Crusher.
450000
400000
350000
300000
250000
200000
150000

100000

50000

54 ﬁ e g ] | o
First Second Third Fourth Total
o Stone 30375 30375 30375 30375 30375 151875
[ Gravel/bajri 28688 28688 28688 28688 28688 143438
W Sand 23625 23625 23625 23625 23625 118125
o Total 82688 82688 82688 82688 82688 4134375
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4.2 Year wise Production
4.2. a Development and Production at end of first Year.,

»  Mining of 23000 cubic metres materials is proposed in 27600 sq meter

area.

» 19665 metric tons of stone and 17595 metric tons of bajri will be
produced which will be used for making grit in the captive stone
crustier

» 12935 metric tons of sand will be produced and sold in open market
depending upon demand. 1550 metric tons of silt /clay as associated
minerals and too admixed with sand to be separated will be lifted and
sold with sand.

»  The entire mining lease area falls in the river bed, therefore no safe area

for plantation is available to lessee for plantation.

» The check dam to be raised during the year to fortify the banks is

proposed at vulnerable location as shown in the workingmap 3 at C 1.

» However, no soil dump is suggested as no soil will be disturbed during

excavation of stone, bajri and sand from River/Khad bed.

Projected Total Material Handling and Production

60000

50000

30000

Metric tons

20000

10000

0

Metric tons

Figure 19- Proposed Production and Materia

Mining.

of Mineral, in Metric tons during First year.

Metric tons

Metric tons Metric't
19665 etric tons
17595 Metric tons
i 12935
Metric tons

E—— 1550

—ieie o TN

Gravel/bajri Sand Silt & Clay
17595 12935 :
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4.2 .b Development and Production at end of second Year.
‘During 2™ year of development and production programme:

»  Mining of 23000 cubic metres materials is proposed in 27600 sq meter

area,

» 19665 metric tons of stone and 17595 metric tons of bajri will be
produced which will be used for making grit in the captive stone
crusher

» 12935 metric tons of sand will be produced and sold in open market
depending upon demand. 1550 metric tons of silt /clay as associated
minerals and too admixed with sand to be separated will be lifted and
sold with sand.

»  Theentire mining lease area falls in the river bed, therefore no safe area

for plantation is available to lessee for plantation.

»  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable location as shown in the working map 3 at C 2.

» However, no soil dump is suggested as no soil will be disturbed during
excavation of stone, bajri and sand from River/Khad bed.

Projected Total Material Handling and Production of
60moMineral, in Metric tons during Second year.

Metric tons

30000

5
e 17595

20000

10000

M P s ['.‘8;"'
Gravel/bajri ~ Sand Siit & Clay
17595 12635 1550

Metric tons

Figure 20- Proposed Production and Material Handling in the Second Year of
Mining. !
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4.2 ¢ Development and Production at end of third Year. 1

50000

40000

30000

20000

10000

During 3 year of development and production programme:

»  Mining of 23000 cubic metres materials is proposed in 27600 sq meter

area.

# 19665 metric tons of stone and 17595 metric tons of bajri will be
produced which will be used for making grit in the captive stone
crusher

» 12935 metric tons of sand will be produced and sold in open market
depending upon demand. 1550 metric tons of silt /clay as associated

minerals and too admixed with sand to be separated will be lifted and
sold with sand.

»  Theentire mining lease area falls in the river bed, therefore no safe area
for plantation is available to lessee for plantation.

»  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable location as shown in the working map 3 at C 3.

» However, no soil dump is suggested as no soil will be disturbed during
excavation of stone, bajri and sand from River/Khad bed.

Projected Total Material Handling and Production of
Mineral, in Metric tons, during Third year.

Metric tons

Metric tons
19665 Metric tons

[r-‘f"*“" 3 el Metric lores
A J l '

[ i p

{

[ e
- ‘| 3 1

iv.qr.,..,,.,.“l | PR | —
Stone Gravel/bajri Sand
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4.2 d Development and Production at end of fourth Year.
During 4™ year of development and production programme:

»  Mining of 23000 cubic metres materials is proposed in 27600 sq meter

area.

» 19665 metric tons of stone and 17595 metric tons of bajri will be
produced which will be used for making grit in the captive stone

crusher
» 12935 metric tons of sand will be produced and sold

in open market

depending upon demand. 1550 metric tons of silt /clay as associated
minerals and too admixed with sand to be separated will be lifted and

sold with sand.

»  The entire mining lease area falls in the river bed, therefore no safe area

for plantation is available to lessee for plantation.

»  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable location as shown in the working map 3 at C 4.

» However, no soil dump is suggested as no soil will be disturbed during

excavation of stone, bajri and sand from River/Khad bed.

Projected Total Material Handling and Production of
Mineral, in Metric tons during Fourth year.

60000
50000
’:A‘ "
=
40000 ‘as\
SN
LA
30000 ¢
Metric tons </
19665 Metrictons Y
17595 $ 4
20000 gV g /‘
- - 5
“
——r— >
S — i S
10000 — Metrictons
1550
0 2 : = Rt k]
Stone T Gravel/bajri Sand Siit & Clay

Figure 22:- Propdsed Production and Material Handling in the Fourth

Metrictons

Total

Year of Minlpg.
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4.2 e Development and Production at end of fifth Year.
During 5' year of development and production programme:

50000

40000

30000

20000

10000

0

Metric tons

Figure 23: Proposed Production and Material Han

»  Mining of 23000 cubic metres materials is proposed in 27600 sq meter

area,

» 19665 metric tons of stone and 17595 metric tons of bajri will be
produced which will be used for making grit in the captive stone

crusher

» 12935 metric tons of sand will be produced and sold in open market
depending upon demand. 1550 metric tons of silt /clay as associated
minerals and too admixed with sand to be separated will be lifted and

sold with sand.

\

for plantation is available to lessee for plantation.

7  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable location as shown in the working map 3 at C 5.

»  Theentire mining lease area falls in the river bed, therefore no safe area

» However, no soil dump is suggested as no soil will be disturbed during
excavation of stone, hajri and sand from River/Khad bed.

Projected Total Material Handling and Production of
Mineral, in Metric tons during Fifth year.

Metric tons
19665 Metric tons

17595

;Stone Gr;;éi};ajﬂ
19665 17595

Metric tons
12935

Sand
12935

Metn_c‘gons

o VS ETRY- O

~_ouliea A

Metric tons
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4.3 End Use of Mineral
The extracted mineral stone sand and Bajri (Figure24) will be consumed in captive stone

crusher functioning in the name and style of M /s Goldmine Stone Crusher. The sand (Figure 25)
will be sold at pit mouth to the consumers.

YEAR WISE PRODUCTION OF STONE & BAIRI FOR
CRUSHERING UNIT,

ADGOD
-
35000
3
36000
o 25000 §
< o
o
[l
2 1000
i :
I T
10000
GO0
0’ . : - -
First Second £ifth
& Ston 19665 AGE65 19664 19665
} 17595 17505 17595 17595 1759°
& Total 37260 g 27260 - 37260 37260 17260

Figure 24- Proposed Producﬂonofsnme & Bajri/gravel for Crushing Unit.
Year wise Availability of Sand (in Metric tons) for Free Sale.

16000
14000
12000
10000 7
%lxi;
HO00
4000
2000

ok (i Fitst S Thed Fourth
12435 12935
1550 155

14485 14485

Sandd 120934 7
w Silt & Clay 1550
» Total 14485

Figure 25:- Proposed production of sand and inseparable silt for free sale.
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4.4 Detail of road Transport

The maximum total extraction of minerals stone and bajri for Stone Crusher would be 3726
metric tons or 138 metric tons per day. Thus about 18 tipper truck trips would be required t%
move the material from quarry to crusher. Similarly, 14485 metric tons of sand with inseparabl
silt or 54 metric tons per day of sand will be dispatched to market for free sale. This
transportation of sand will involve 6 truck trips per day. Thus in all the excavated stone, sand
and bajri will require 24 tipper / truck trips per day. The roads in the area would be able to bear
this extra traffic. The evacuation route is shown in figure 22

o =
N

>
oo

AR OR S : ' b3
R tVal i T R RN, . b %, PR oo
Figure 26 Evacuation route from quarry to National Highway 154 at
Ghandwal via MDR 41.

PART I

1 ENVIRONMENTAL MANAGEMENT
1. BASELINE DATA
The base line information of the existing environment was collected from various
sources to have in depth understanding of the existing environment and to assess the likely
impact of mining activity in the Area.
% | Detail of Population Distribution
The total population of the surrounding vill
helow in the figure -27
The break of population according to gain

er thes2014 Census is given

:}0 ﬁgure 28.
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The populatlon breakup of Tehsil is given in figure 29.
Population of villages near Mining Lease area, Censu 2011

person
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»
200 rg :
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e i F -
&8 4 B
o i x
‘ i , £
o & & 5 “ s ‘ &
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Working Categorisation of Population of surrohnding villages, Nurpur
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Figure 28: Break up of literacy and employment of Population in Villages
Surrounding the quarry site (Census 2011).
Population of Nurpur Tahsil, District Kangra - (Census
2011).

PERSONS

g}n-_-

; Schedule
Household Population  Male Female Casth SC_Male SC_| Tribe

Female SN0 o \rie ST Female

QLI il o a=
sC

QTotal 37267 176525 90074 86451 37004 19126 17878 8721 4370 4351
O Rural 35130 166718 84965 81749 35414 18310 17104 8469 4242 4227
CUrban 2137 9807 5105 4702 1590 816 774 252 128 124

Figure 29: Population break up of Tehsil Nurpur, District Kangra(Census 2011).

1.2 Socio Economy of the Vil lagc
No adverse impact ol
The induction of (hie

is generally positive. A
and underemployed (
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Population of workers, Marginal Workers & Non-workers

(unemployed) in the surrounding villages of Mining lease Area

11.38% : S saao%

Figure 30: showing Employement percentage of area

Pie Chart Showing Literate & llliterate Population of the

surrounding Areas

Population Literate
70.45%
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Figure 32: showing Percentage of literate and illiterate POPULATION in the
Surrounding mine area

1.3 Land use Detail with map of 5 kms Radius
Primarily the land of the district can be classified in following 9 categories as shown in
figure 33. Figure 34 depicts the land cover map of Buffer Zone.
Land Under Miscellaneous tree crops etc
Culturable Waste Land
Forest Land
Area under non-agricultural Uses
Barren & Un-cultivable Land
Permanent Pastures and Other Grazing Land.
Fallows Land other than Current Fallows.
Current Fallows.
9. Net Area Sown

0N O BN =

District Kangra
Land Use Patlern

Grass and Scrubland
Water Bodies

Arable Land Unirrigated
Arable Land Irrigated
Urban Settlement

Figui'e 31General Land Use
Pattern, District Kangra.
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Land use distrution of District Kangra (in Hectares)

Not sredsown  RSRISTREEEN 115743
Other Fallows 1097
Current fallows @ 11456

Barren Land § 14848

Forest Land  ERRNEESIOSRGRNEE 237520

o 100000 20000G INCO0D 400000 SO0 GOCCK

Figure 32: Land Utilization in District Kangra.
4 Utilizationsp Ristrict Kanera 2034-1

Largl putto non
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The land use pattern of the nearby villages of Mining Lease area are shown in figure 31
and percentage wise in figure 32. Figure 33 shows the land use pattern & figure 34 land use
percentage for Tehsil Nurpur.

Land Use & Land Cover Map of Buffer Zone

Five Kilometres Radius. 2
—— : <X

Part of Survey of India
Topo-sheet No. 4 4

43P/11, 43P/12, 2 Walitnte \irm
43P/15 & 43P/16 s st
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4and Use Pattern of Viliges Around
Mining Lease Area ( Census 2011).
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Total Unimgated Lana Area (n Hectares) 8976 4038 | 4317 | 7088 0 2043 1324 6871 T 0 6732
Area lrrigated by Soutce (in ) 2138 | 1273 ) 132 | 7288 | 0 0 591 0 6106 0 2651

Figure 35: Land Use Pattern of Villages aroun jng Lease Area.
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Land Use Pattern of Tahsil Nurpur, District
Kangra.
B

e 52353 30043
Figure 36: Total Land Use under Each Category in Square Kilometres.

1.4 Agriculture:-

The economy of Kangra district is predominately agrarian and majority of
population is dependent on agriculture and activities allied to it for earning their
livelihood. The moisture retention capacity of the area is poor due mainly to the fact the
bed rocks are argillaceous and the land the uneven. The crops usually face moisture stress
during the remaining period of the year due to inadequate and irregular rainfall. The
irrigation facilities are provided by lifting water from steams, shallow dug wells and
medium to deep tube wells in the valley area.

The source of water and irrigation in district K an be classified into
following five classes /’o WIS Ny

1. LiftIrrigation Scheme - i W S

¥ w6,

2. Kuhis 2/ 4 N \ 3\

3. Well used for domestic purposes 3 { dvk oy

4. Well used for irrigation HE - At ) ) <

5. Tube wells _ \ &\ oo/
Major food crops are greuped into three catégories: Wy

1. Cereals : g g *

2. Pulses i

3. Other food crops like Chilies, ginger, sugarcane and turmeric. ‘
Non- food crop area is of two kinds: ‘
1. 0Oil seeds

2. Other non-food crops such as cotton, tobacco and fodder crop ’
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3. The main crops grown in the area are Wheat, Maize, Gram, paddy, Mustard,
Sugarcane, Potato, Vegetables, and Citrus etc

The area under each category of the crop is given below in figure 37. Figure 38
shows production of crops in district Kangra. The area under vegetables and their
production is given in the figure 39,

Agriculture: Area (in Hectares) under Major Crops, District Kangra,
2014-15.

Wheat ~ Maize | Rice  Barley  Pulses Chillies Ginger Oil seeds
Hectares 93524 5392 36479 = 2369 2797 3 27 a7

Figure 37: Chart Showing Area Under Differant Crops, District Kangra.

Agriculture: Production (in Metric tons) of Major Crops, District
Kangra, 2014-15.

Wheat  Maize Rice Barley Pulses Chillies Ginger Oil

i o AR seeds
OMetrictons 166993 86874 56372 3406 1482 1 189 2206

Figure 38: Chart Showing Production of Each Crop, District Kangra
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88



1838

"MINING PLAN' \
Part of Chakki Khad, Mauza Lodhwan, Tehsil Nurpur & District Kangra [
Shri Sudhir Singh, Village &, P.O Lodhwan Tehsil Nurpur, District Kangra, |

Vegetables

Area and Production of Vegetables

in District Kangrain 2014-15.
180000
Area in Hectres e

160000 Production in metric tons
140000 1
120000 |

Area and Area and Production =

80000 production of of other Vegetables .
- Potatos |
20000 7794 |
1250 ?
5 T g |
Area Production Area Production ‘
Potato Other vegetables ;

=2 Vegetables

Figure 39: chart showlng area (Héctares) and Production (Metric Tons) of Vegltables
and Potatos, District Kangra.

1.5 Horticulture: -

The topography and the agro- climatic conditions of the district are quite suitable for
the production of the various fruits, The topography of the district can be grouped into three
categories namely high hill areas located at a higher elevation, mid hill areas and low lying
valley areas, Fruits of various kinds depending upon the térrain, climatic condition and soil
are grown in the district

The main horticulture produce of the area can be classified into following five

categories.
1. Apple N
2. Other temperate fruits WO Sl
3. Subtropical fruits N T
s o \ >
4. Nuts and dry fruits ") \) i
5. Citrus fruits 22 g~.'., | 2
I

A\

Table 9 Area under each fruit and their promuon.jn’ﬁustnct
Kangra in the year 2014-15.

[
[
|
[
\
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STATUS OF HORTICULTURE, DISTRICT KANGRA

2014-15
Fruit Area (In Hectares) | Production (In
Metric Tons)
Apple 393 309
Plum 390 935
Peach 203 494
Apricot 45 45
Pear 387 1160
Cherry 0 0
Kiwi 8 4
Green Almonds 0 0
Olive 0 0
Persimmon 6 2
Strawberry 5 4
OTF 1044 2644
Almonds 363 113
Walnut 190 72
Piccanut 223 90
Nuts & Dry Fruits 776 275

Orange

Malta

K. Lime

Galgal

Others

Citrus

Mango

Litehi

Gauva

Aonala

16
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Jackfruit 241 245

Papaya 91 392

Grapes 14 21

Loquat 46 73

Pomegranate 123 63

others 393 545

OSTF 26442 28218
1.6 Animal Husbandry

Economy of the district is predominantly agrarian but role of Animal Husbandry
is equally important as the farmers have to keep the cattle for the purpose of ploughing
and to obtain manure for maintaining fertility of the fields and to meet daily need of milk
of their family.

The total population of the livestock in District Kangra is given in the figure 40.
The population of the Buffaloes and Cattle in District Kangra is given in the figure 41.

Animal Husbandary: Population of Livestock, ;
District Kangra, 2014-15. g

3784 4268 390
: R
Figure 40: Livestock Population, District Kangra

Z 47
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Animal Husbandary: Population of Cattle, District Kangra, 2014-15.

"N

Bulls C—o-ws Cows Tot;i Eattle Male Female Total
Cross Breed : Indigenous Buffaloes
[ Numbers 39896 182351 & 91316 45566 359129 12648 137071 149719

Figure 41: Chart Showing Population of Cattle and Buffaloes, District Kangra

1.7 Fisheries
There is a vast network of perennial rivers, khads and streams in the district. Following
prominent of fish family are found in the rivers and streams of Kangra district:

Trout
Mahasir

Gid Seviyon
Dise Gugli and
Mirror Carps

The major source of fishery is the Pong Dam, which is more than five kilometres from the mining
site,

No fish is observed in the khad as it is only a seasonal khad.

48
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& 3650.00 7 Fisheries: Annual Production and value of catch,
3600.00 District Kangra, 2014-15.
RSN TR,
-~ 3550.00 f
£ 3500.00 i t
'
rs 3450.00 Q |
2 |
2 3400.00 i t
{ |
; 3350.00 ! l
i
3300.00 | e \
3250.00 ; § ! Tl
g 3200.00 ' ;
3150.00 ;
3100.00 L..',,.......A., O oA O W, ¥
. Total Prodqc;_vqn (mAMeAtric tons) Value of fish produced (Rs. In lakhs)
(i Fisheries ?579.7-1 5 3287.37

5 Figure 51: Chart Showing Annual Production and Value of Fish, District Kangra

. 1.8 Flora and Fauna
1.8.1 Flora

The Chil is considered the prevailing conifer up to about 1950 meters when it gives
S place to the Deodar and the blue pines. In Kangra district the forest range between scrub,
sal and bamboo forest of the low hills to the fur and alpine forests of the higher elevation.
Lowest point of the southern boundary of the district is less than 300 meters above sea
level and highest range of is at an elevation of 5500 meters in the north. The forests grown
between these two extremes vary as the elevation itself.

£ In the area under consideration following apethe most common trees
The most prominent varieties of trees ; gdin the area are

=) Simbal (Bombex L + ‘Salambra (Odina wodier)
) malabaricum), bt 4 Termnalia

; Mango ( Magniferaindica) B RIS Jamun (Engenia jambolana
=5 Tun (Cedrela toana) ‘ \":"‘f}. 7 Larger tour
» Several species of acaciaand N % " " Bamboo

; albizia N reas 7 |
~ Shrubs : & =
-~ The most common shrub at the higher elevation is Barberis, indigopera

and Desmodium and folloWing other shrubs are also found
: ‘ |
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1. Vitex

2. Munj
3. Ber
1.8.2 Fauna

4, lpomea
5. Dodonea &
6. Bamboo.

Due to wide variations in the attitude a large variety of fauna is available in the forests of
the district. The black bears are common in the higher valley. The leopards are found throughout
the district. Barking dears and gural are found at medium elevation the musk deer or Kastura
and serao are found in certain areas. . Most commonly found is the porcupine, which is found in
almost in the entire District. Common Mammals table 10 & Birds in the Kangra District is given

in the Table 11.

Animals

Due to wide variations in the attitude a large variety of fauna is available in the
forests of the district. The leopards are found throughout the district. Barking dears and
gural are found at medium elevation. Most commonly found is the porcupine, which is
found in almost in the entire district.

Table 10 Common Mammals and Birds, District Kangra

Zoological Name English Name Common Name
Felis bengalensis Leapard Cat Mirag,
Bagh
Felis Chane Jungle Cat Jangli Billi
Muntucus muntisk Barking Dear Kakkar
Vaulpes bengalensis Fox Lomari,
Fohiki
Camis aureus jackal Gidder
Macaca mulatta Ressus monkey Lal Bander
Preshytes entellus Languor Languor
Sus sacrofa Boar Suar
Hystrix indica Porcupine Sehal
Lepus nigricoilis Hare Khargosh,
pe-v. | Sherry, farru |
Maschus moschifarus Musk deer / strigs Kastura
Capra ibex 1bex Ibex o ~
Hemitragus jemlahicus Himalayan Pha¥ L oY Thar |
Selenarctos thebatanus Black Bear {[ § ¥ \ €V |
Ursus arctos Brown Bea . oo\l‘" < I}
Panthera unica Snow leoparf\ %, p¥" N
Sus scrofa Wild Boar < ®
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Axis axis Spotted deer Chital
Cervus unicolor Samber
Hylopetes fimbriatus Flying squirrel
Panthera pardus Leopard Cheetah
Felis chaus Jungle cat
Paradoxurus - Indian Civet Sakralu
hermaphroditus
Hipposideros armiger The great Himalayan leafnosed Chamgadar
Bat
Paguma larvata Himalayan Palm Civet
Table 11
Birds
Zoological Name English Name Common Name
Milvus migrants Vulture Cheel, Gidh, Eell
Eudynamys
scolopacca Koel Koel
Columbia livia Pigeon Kabuttar
Coracias
bengalensis Blue jay Nilkantha
Colums livia Hawk Baj
Francolius
francolinus Black partridge Kala Tittar
Francolius
pondicerians Grey partridge Safed Tittar
Payo crisslatus Peacock Mor
Coturnix colurnix Common guail L et Bater
Alectoris graeca Chakor ,i/w oukir,  ~s.Chakor
Crovus splendens Crow ,,;;.“i;/ —{~_ Z, Kanwa
Prottacula Karneri Parrot & ,/ 5 To ‘
Lophophorus - A L
impejfmups Monal ‘ ?) ! ﬁ': , )Mo;wl / Karadi
Tertaogallus , ¥ A APPYS y: /i
himalayanensis g Snow cock \ o\ o~
Tragopan Western \@d . ‘;/:T
melanocephalus Tra%- : s=t==~__ Phulgar/]Jujurana
3 rbreasted Pied
Picoides macei Woodpecker i Kathfowra
Streptopelia S
decaocto Gughi

Ring dove
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Streptopelia
chinesis Spotted dove Gughi
Accipiter badius Shikra |
Aquila rapax ‘
vindhian Tawny eagle
Ducula bicolor Green Pigeon
Parus rufonuchalis Tits
Black napped
Picus canus Woodpecker Woodpecker
Drycocopus javensis Woodpecker
Muscicapa
subrubra Himalayan Fly Catcher
Acidotheres tristis Common Myna Ghatari
Terpsiphone
paradisi Paradise flycatcher Choti- Pinja
Grus spp. Cranes
Grus antigone Sarus Crane Saras
Passer domesticus House sparrow
Carduelis spinoides Himalayan Green Finch Chiria

In the leased out area and surrounding hills following are the common animals:-

Common animals

Birds

* Leopard ( Bagher)

e Hare

e Wild Bore ( Jangli Soor)

e Jackal

e Barking Deer ( Kakkar)

s Monkey
s Sambar
s Pig

Chakor

Crow

Red Jungle Fowl ( Jangli
Murga)

Black Partridge ( Kala
Titar)

Grey Partridge ( Safed
Titar)

Woodpecker.
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1.9 Climate and Rainfall
The Climate of the lease out area can be classified into following Four categories
Winter Dec. - March
Summer/Pre-monsoon April- May
Monsoon June- September
Post Monsoon/ Autumn October- November

The topography of Kangra District is varied, with elevations ranging from 400 m altitude at Milawan to
5500m at Bara Bhangal. The Indora block of Kangra District lies in a semi-humid, sub-tropical zone
where annual precipitation averages approximately 1000mm with a mean temperature of about 24 °C,
Dehragopipur and Nurpur blocks lies in a humid, sub-tropical zone where the annual rainfall is between
900-2350mm and mean temperature ranging between 2° and 24 °C. Palampur and Dharamsala lie in a
wet, temperale zone where the temperature ranges from 15 to 19 “C and annual rainfall is about 2500
mm, making Dharamsala the wettest place in Himachal Pradesh. (avg. of the fast fifty-five years).
Other parts of the Kangra district lie in hill areas where the mean annual temperature varies from 13 to
20 °C and annual rainfall is 1800~ 3000mm.

The winter lasts from mid-October to March, during which the temperature ranges from 0 to 20 °C. The
winds cause winter rains. Summers last from April until June, and are hot {temp 25 to 38 °C) and dry.
They are generally followed by @ wet monsoon which ends in autumn.

Climate data for Dharamshala
{avy. of the last fifty-five years)
Month Jan | Feb | Mar | Apr | May | Jun | Jul | Aug | Sep | Oct | Nov | Dec | Year

Average high°C | 135 | 178 [ 2168 | 269 | 291 | 30.5 | 272 | 26.1 | 246 | 237 | 198 | 164 | 231

Average low°C | 51 | 10.3 147 | 163 | 201 | 229 {214 {202 | 175 | 148 | 107 | 74 | 151

Average 1145[ 1007 | 988 | 486 | 591 | 2027 | 9597 | 909.2 | 404.8 [ 663 | 187 | 54.0 | 3,054 4

precipitation

mm
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2. ENVIRONMENT MANAGEMNET PLAN

Any development activity such as mining is likely to have beneficial as well as adverse impact
on existing environment on following parameters:

* Change in Topography and Land use Pattern
*  Climate

*  Air Quality,

+ Noise level and Ground vibrations,

* Flora & Fauna

* Soils
»  Water Resources and Quality,
« Drainage,

and

* Socio- economic conditions

2.1 Impact on Land use pattern and Topography and its Mitigation

Itis part of a khad bed.

The highest point of the lease area is at 366 metre above mean sea level.

The lowest point is at 359 m above MSL.

Mine Area is proposed in the entire safe area.

The block would be completely replenished during monsoons floods.

The mining shall be confined to well within the river bed corridor.

Mining shall be undertaken to a depth of one metre or water level whichever is
less.

The lease area is and shall remain river bed.

Thus the topography or land form of the Khad bed per se will not be changed.
The Jand use of the mining lease area is defined in the Revenue record as ‘River
bed.

The land under active mining would always remain river bed, during as well as
post mining.

2.2 Effect On Climate

* The mining lease area is very small, only 48812 square meters.

= Mining will be confined to 27600 square metres safe area.

« The mining depth will be up to one metre or up_to water level whichever is
less, thus water regime will not be distuy

«  The mining will be confined from wit

«  Some micro level impact near the
short duration as some humid mat

» The impact will need no mitigating

Austriog r
‘_ghgpverbaq ?\
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2.3 Impact on Air

» No blasting material is to be used.

» The major contributors of air pollution in open cast mining are excavation, loading and
transportation, generating dust, which leads to momentary rise in the suspended
particulate matter (SPM).

* The mining activity will be limited to excavation of about 192 metric tons of stone, bajri,
sand with silt-clay per day.

e 24 tipper truck trips will be able to move the required material from mine to crushing
unit /market.

» This activity would generate negligible disturbance to air quality

2.4 Impact on Noise Level and Mitigation Measures

* The mining area represents calm surroundings.

» The mining shall be manual causing hardly any noise.

» The noise would be generated by the movement of trucks / tractor trolleys engaged in
the transportation of the mined material.

e About 24 trucks trips would be required for transporting mined material per working
day from mining area to destination.

s The dedicated tipper truck would be properly and regularly undergo maintenance so as
to create minimum noise.

e Special care would be taken to properly maintain the silencers of the vehicles.

» No use of horn shall be allowed in or near the mining area.

o A thick belt of broad leaf trees, bushes and shrubs would be planted near the banks of
Khad to screen the noise.

2.5 Effect On Flora & Fauna

¢ The mining lease area is river bed. S et !
o Thereis hardly any flora or fauna on the river bed to atujawy protective or mitigating
/S ¥ v
measures 5 A
/C‘f 1 ” 5 \'\
2.6 Soil Cover hei oo |9
P
o The mining will be confine to Khad ) ‘f{d'r‘ Jei / =

e ) J &
» Ithas no soil cover as the area gets fre B};ﬁyj’tfooded during monsoons.
e Thus, there shall be no impact on any natu j?l;;f)}ife\.rel‘.' ¢ ,"/
-y \{_..:;‘-V’"".//

2.7 Impact on Hydrology
» The mining area is part of river bed. _

® The mining depth will be up to one metre or up to water level whichever is less, thus
water regime will not be disturbed
55
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¢ The mining will be confine to central part of river bed, away from banks. |

e Thus, mining would be dredging the river bed and reducing the silt burden
downstream.

» The ground water (undercurrent of the river) will not be disturbed as mining will be
undertaken above Water table.

2.8 Waste disposal Management

» Theareais in a regular course of Chakki Khad and silt/clay is the only waste likely to be
produced. However, separating it from sand is not an economical proposition. It is only
7 percent part of the sand. Moreover, for improving the grade of sand it has to be
washed. The washing of sand within river bed will increase the turbidity of the river
water harming the aguatic fauna downstream,

2.9 Socio- Economic Impact

e No adverse impact on the socio-economic condition of the area is envisaged.

e The induction of mining sector development in and around predominantly agricultural
area is bound to create its impact on the socio-economic life of the local inhabitants. The
impact is generally positive. The mining activity though with small direct employment
potential but would create jobs for at least 30 persons directly and indirectly, in mining,
transportation and crushing unit.

s The mining project and its downstream activity of transportation will provide work to as
many as 30 persons. Considered their total minimum earning per day to a tune of Rs.
10500 per day (@Rs.350/= per person per day), the area will get a supplementation in
its financial and social wellbeing.

2.10 Transport of Mineral

The lease is hardly 2 kilometres from MDR 41 and seven Kmt from National Highway
154 by Katcha / black top road. The road condition is good enough to bear the additional
truck/transport created by operation of mining lease. As per maximum proposed
production 51745 metric tonnes of material shall be transported in a year by
tractor/trucks. At this rate about 192 metric tonnes of material shall be transported per
day for which an average of 24 tipper truck trips are required. The MDR road which has
limited vehicular traffic can sustain the additional level of transport vehicle without
causing road congestion.
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PART 1lI
1 PROGRESSIVE MINE CLOSURE PLAN/RECLAMATION PLAN

1.0 Reclamation

y 19§

The mined area being part of the river course cannot be reclaimed for any other purpose.
The land under active mining would always remain river bed, during as well as post
mining.

The highest point of the lease area is at 366 metre above mean sea level.

The lowest point is at 359 m above MSL.

The mining shall be confined to well within the river bed corridor.

No mining near the banks up to 1/10% of its width is to be undertaken as per guidelines,
i.e. 39 metres, from banks,

® The mining depth will be up to one metre or up to water level whichever is less, thus
water regime will not be disturbed.
® The entire quarried area will be replenished and reclaimed by the river during monsoon
floods.
o The lease area is and shall remain river bed.
e Thus the topography or land use of the Khad bed per se will not be changed.
» As such no reclamation work of mined area is required to be undertaken
Mine Waste Disposal:
As explained earlier silt and clay are the type of the waste generated during river bed
mining. The quantity of waste generated is given below in the figure 42.
9000 |- YEAR WISE GENERATION OF SILT & CLAY (WASTE)IN FIVE YEARS
8800 X
7000
6000
5000
4000
3000
2000
1000
First Year Secqnd!ear ‘ " Third .Yesr Fourth Year F%ﬂh Year Total
2 silt & Clay 1550 1550 1550 1550 1550 7750

Figure 42: Yéar wlse generaﬁo;l of waste.
i | 1
5 "
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1.2  Top soil utilization,

As the mining area is part of river bed. having no tgp sail cover therefarg .no tqn.sail.is
required to be removed, disturbed or disposed of.

1.3. Check Dams.
There is no mining lease area where bank protection measure can be undertaken.
However, with the consent of landowners some check dam, as proposed at vulnerable
locations shown in the working map shall be undertaken.

1.4 Plantation work

The entire mining lease area falls within river course and gets flooded during monsoons,
but plantation is proposed along the banks in private land after obtaining consent of land
owners.

2 Strategy for Protection of Point of Public Utility Etc.

There is no point of utility within radius of 200 metres of the mining lease periphery,
which may need any kind of protection.

3 Manpower Development

The mining activity will be mainly manual. Workers are mainly required in river bed
mining for extraction and loading of river bed material in to tipper truck. Drivers for tippers
will be another category of workers. Thus, employment potential is as given below:

Mines Supervisor cum clerk 1
Drivers 4
Unskilled workers 25

Thus total generation of Employment will be to a tune of 30 both skilled and unskilled workers.

4 Use of Mineral
The extracted mineral stone sand and Bajri will be consumed in captive stone crusher
functioning in the name and style of M/s Goldmine Stone Crusher. The sand will be sold at pit
mouth to the consumers.
5 Other Important Information - Disaster Management & Risk Assessment

The mining lease area part of River bed which is prone to some risk hazards but there
will not be any major risk hazard associated with the process. The possible scenarios selected
for this project are as below:

¢ Inundation / Flooding

s Drowning

« Earthquakes

o/ 1
Inundation/Flooding: The consequefjcés jof floodi

@t'bn are catastrophic or
fatal. The likelihood of occurrence of floodingt i

i 5. s per mining plan the
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mining work will not be carried out during monsoon season. The likelihood of occurrence of
drowning is rare due to dry season mining.

Accident during mineral loading, transporting and dumping: The consequences of
this scenario are minor which may be taken care with first aid care.

Accident due to vehicular movement: The consequences of this scenario are moderate
and may result in hospitalization and day loss. The likelihood of occurrence is occasionally
possible.

Earthquakes: The area fall in seismic zone V. The mining operations are open cast pit
mining. The mining pits will be only of one metre depth. There won't be any structure in the
area likely to cause risk to worker. The workers rest sheds, store building and toilets will be
constructed of lightweight wood and tin sheets.

5.a Recommendation For Risk Reduction

Measures to prevent Inundation/Flooding/drowning

. Being on riverbed there should not be any mining operation during monsoon or rainy
day
. Formation of deep pits should not be allowed
. Whenever there is any alert of flooding the workers will be moved to safer area along
the banks.

Measures to Prevent Accidents during Loading
B The truck should be brought to a lower level so that the loading operation suits to the
ergonomic condition of the workers.
o The loading should be done from one side of the truck only.
N The workers should be provided with gloves and safety shoes during loading.
- Opening of the side covers would be done carefully and with warning to prevent injury
to the loaders.

0 tions during daylight only. -
. perations during dayligl y / : Q\\

Measures to Prevent Accidents during nsportation ‘\ N

. W ~ /) \
Vehicles will be periodically checked mainctﬁed ing gpod‘c&gx&nuon

- Overloading will not be permitted; W( =¥

o To avoid danger of accident roads an l{a p ﬂ?i‘,gmbangment should be properly
maintained.

. The truck would be covered and mamtame\lsl to \reve )ﬁd{age,

e The maximum permissible speed limit shoum\hgeﬁsured

N The truck drivers with proper driving license would oﬁfy be employed.

Measures to Prevent Accidents during Earthquakes
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Certificate

Dartiflazd thalthe provisions of the Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of lllegal Mining,
Transportation and Storage) Rules 2015, Metalliferous Mines
Regulation 1961 and other guidelines issued in this regard, from time
to time, have been complied for, in the preparation of Mining Plan , of
Minor Minerals Lease for Stone, Bajri and sand situated in Khasra
No. 346/1 measuring 4.8812 Hectares, Mauza/Mohal Lodhwan / Tipri,
Tahsil Nurpur of District Kangra, of Shri Sudhir Singh, Proprietor M/s
Goldmine Stone Crusher, Village & Post Office Lodhwan, Tehsil
Nurpur & District Kangra, Himachal Pradesh.
¢ While preparing the ‘Mining Pan’ including progressive mine
closure plan all statutory Rules, Regulations, Orders made
by competent authorities of State or Central Government or
orders passed by Courts have been taken in consideration.
e The information provided and data furnished in this ‘Mining
Plan’ is correct to the best of my knowledge.

Date
Place: Shimla

7

Subhash Sharma
No. HP/RQP/01/1/2004,
Flat No. 207, Basant Vihar

Kasumpti, Shimla: -
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Declaration

This is to declare that the Mining Plan of Minor Mineral

Lease of for Sand, Stone and Bajri, situated in Khasra No 346/1

Area 4.8812 Hectares Mohal / Mauza, Tipri/ Lodhwan, Tehsil

Nurpur, District Kangra, has been prepared with our consent and

approval and that we will abide by all commitments there under.

» The ‘Mining Plan and Progressive Mine Closure Plan’ complies
all statutory rules, regulation, orders made by competent
authorities of State or Central Government or orders passed by
courts have been taken into consideration and wherever
specific permissions are required, shall be obtained.

» We undertake to implement all measures proposed in the
‘Mining Plan and Progressive Mine Closure Plan’ in time bound
manner.

» We have deposited a sum of Rs..........o... with the
competent authority of the State Government in form of fixed
deposit Receipt as financial assurance of the same.

» In case of default on our part, the approval of Mining Plan may
be withdrawn and aforesaid sum assured may be forfeited.

Date -
Place -

Shrt Sudhir Singh
Prop. M/s Goldmine Stone Crusher,

Village & P.O Lodhwan,
Tehsil Nurpur, District Kangra,
Himachal Pradesh.
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ANNEXURE R-10/3

File No.: HPSEIAA/2013/212/M/s Goldmine Stone Crusher-3595

Government of India e,
Ministry of Environment, Forest and Climate Change ﬁ\\
(Issued by the State Environment Impact Assessment Authority(SETAA), v," 4\ A
HIMACHAL PRADESH) \\ &
deve s bl

Dated 15/01/2025

To,
SH. SUDHIR SINGH
M/s Goldmine Stone Crusher
Village & P.O. Lodhwan, Tehsil Nurpur, District Kangra, HP
extmin23@gmail.com
Subject: Extension in validity of prior Environmental Clearance (EC) dated granted to the project under the
provision of the EIA Notification 2006 and as amended thereof regarding.
Sir/Madam,

This is in reference to your application submitted to Ministry vide proposal number
SIA/HP/MIN/506152/2024 dated 16/11/2024 for an extension in validity of prior Environmental
Clearance (EC) granted to the project under the provision of the EIA Notification 2006-and as amended
thereof.

2. The particulars of the proposal are as below :

(i) Validity Extension Identification No. EC24C0107HP5699681N

(ii) File No. ;ISPS;SEIAA/ZOIJIZIZIMIS Goldmine Stone Crusher-
(iii) Clearance Type Application for Validity Extension of EC- Form-6
(iv) Category B2

(v) Schedule No./ Project Activity I(a) Mining of minerals

Extension in the validity of Environmental
Clearance for the extraction/ collection of Sand,
Stone and Bajri for an area of 4.8812 Ha (Pvt.

(vii) Name of Project Land, River bed) by Sh. Sudhir Singh Prop. M/s
Goldmine Stone Crusher at Khasra no. 346/1
situated in Mauza- Lodhwan, Mohal- Tipri, Tehsil-
Nurpur, District- Kangra H.P.

(viii) Location of Project (District, State) KANGRA, HIMACHAL PRADESH
(ix) Issuing Authority SEIAA
(x) EC date

Project is operational for partial components/units

(xi) Status of implementation of the project . 5
pre} envisaged in the EC
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(xiii) Whether any amendment to the earlier EC
has been sought?

3.1n view of the particulars given in the Para 1 above, the project proposal interalia including Form-6 were submitted to
the SEIAA under the provision of Para 9.0 of the EIA notification 2006 and its subsequent amendments. Details in
Form 6 can be accessed from the PARIVESH portal by scanning the QR Code above.

4. The brief about the reasons for an extension of validity of EC, as submitted by the Project Proponent in Form-6 and
presented during SEIAA is annexed to this letter as Annexure (1).

5. The above-mentioned proposal has been considered by SEIAA in the meeting held on 30/12/2024. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed by scanning the QR
Code above.

6. The SEIAA, in its meeting held on 30/12/2024 based on information & clarifications provided by the project
proponent and after detailed deliberations recommended the proposal for extension in validity in Environment
Clearance under the provision of EIA Notification, 2006 and as amended thereof.

7. The SEIAA has examined the proposal in accordance with the provisions contained in the Para 9 of Environment
Impact Assessment (EIA) Notification, 2006 & further amendments thereto and based on the
recommendations of the State Environment Impact AssessmentAuthority(SEIAA) Appraisal Committee hereby
accords Extension in Validity of Environment Clearance for the instant proposal of M/s. SUDHIR SINGH under the
provisions of EIA Notification, 2006 and as amended thereof subject to compliance of EC conditions, general
instructions issued vide EC letter File No. HPSEIAA/2013/212-M/s Goldmine Stone Crusher 3595 dated 08.11.2016
and EC identification number SIA/HP/MIN/506152/2024

8. The validity of EC is extended upto 5 years or upto the date of validity of the approved mining plan whichever is
earlier.

9. This issues with the approval of the Competent Authority

Copy To

1. The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC), Gol, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 .

2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun Nagar,
New Dethi-110032.

3. The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

4. The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.

5. The Adviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003.

6. The Integrated Regional Office, MOEF&CC, CGO Complex, Shivalik Khand, Longwood, Shimla, HP-171001.

7. The Monitoring Cell, MOEF&CC,Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

8. Record File.

Annexure 1

Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance

S. No EC Conditions

This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of

o India, Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as
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S. No

EC Conditions

may be applicable.

1.2

The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in case of
drawl of surface water required for the project.

1.3

The project proponent shall obtain authorization under the Hazardous and other Waste Management
Rules, 2016 as amended from time to time.

1.4

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State Pollution Control Board/ Committee.

1.5

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan
and approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. The implementation report shall be furnished along with the six-monthly
compliance report. (in case of the presence of Schedule-I species in the study area).

1.6

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.7

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

1.8

The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining
lease. In case there is any change in ownership or mining lease is transferred. PP needs to apply for
transfer of EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time to
time.

1.9

The Project proponent complies with all the statutory requirements and judgment of Hon’ble
Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India &Ors before commencing the mining operations.

The State Government concerned shall ensure that mining operation shall not be commenced till the
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause
versus Union of India & Ors.

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office
Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th October, 2014, titled “Impact of mining
activities on Habitations-Issues related to the mining Projects wherein Habitations and villages are
the part of mine lease areas or Habitations and villages are surrounded by the mine lease area.”

A copy of EC letter will be marked to concerned Panchayat / Jocal NGO ete. if any, from whom
suggestion / representation has been received while processing the proposal.

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

108



1858

S.No

EC Conditions

The Project Authorities should widely advertise about the grant of this EC letter by printing the
same in at least two local newspapers, one of which shall be in vernacular language of the
concerned area. The advertisement shall be done within 7 days of the issue of the clearance letter
mentioning that the instant project has been accorded EC and copy of the EC letter is available with
the State Pollution Control Board/Committee and web site of the Ministry of Environment, Forest
and Climate Change (www parivesh.nic.in). A copy of the advertisement may be forwarded to the
concerned MoEFCC Regional Office for compliance and record.

S. No

EC Conditions

2.1

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of
mining lease, around water body, along the roadsides, in community areas etc. by planting the
native species in consultation with the State Forest Department/ Agriculture Department/ Rural
development department/ Tribal Welfare Department/ Gram Panchayat such that only those species
be selected which are of use to the local people. The CPCB guidelines in this respect shall also be
adhered. The density of the trees should be around 2500 saplings per Hectare. Adequate budgetary
provision shall be made for protection and care of trees.

2.2

The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the mine
lease. The development of such grazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should essentially implement the directions of the
Hon’ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded/
protected against felling and plantation of such trees should be promoted.

3. Air Quality Monitoring And Preservation

S. No

EC Conditions

3.1

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to
monitor stack emission with respect to standards prescribed in Environment (Protection) Rules 1986
as amended from time to time and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs recognised
under Environment (Protection) Act, 1986 or NABL accredited laboratories. Monitor fugitive
emissions in the plant premises.

3.2

The Project Proponent shall install 2 minimum of 3 (three) online Ambient Air Quality Monitoring
Stations with 1 (one) in upwind and 2 (two) in downwind direction based on long term
climatological data about wind direction such that an angle of 120° is made between the monitoring
locations to monitor critical parameters, relevant for mining operations, of air pollution viz. PM10,
PM2.5, NO2, CO and SO2 etc. as per the methodology mentioned in NAAQS Notification No. B-
29016/20/90/PCI/1, dated 18.11.2009 covering the aspects of transportation and use of heavy
machinery in the impact zone. The ambient air quality shall also be monitored at prominent places
like office building, canteen etc. as per the site condition to ascertain the exposure characteristics at
specific places. The above data shall be digitally displayed within 03 months in front of the main

Gate nf the mine <ite
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S. No

EC Conditions

33

Effective safeguard measures for prevention of dust generation and subsequent suppression (like
regular water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air
pollution wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and
unloading point and transfer points. The Fugitive dust emissions from all sources shall be regularly
controlled by installation of required equipments/ machineries and preventive maintenance. Use of
suitable water-soluble chemical dust suppressing agents may be explored for better effectiveness of
dust control system. It shall be ensured that air pollution level conform to the standards prescribed
by the MoEFCC/ Central Pollution Control Board.

34

The project proponent shall install system to carryout Continuous Ambient Air Quality monitoring
for common/criterion parameters relevant to the main pollutants released (e.g., PM10 and PM2.5 in
reference to PM emission, and SO2 and NOx in reference to S02 and NOx emissions) within and
outside the plant area at least at four locations (one within and three outside the plant area at an
angle of 120 each).covering upwind and downwind directions.

35

The project proponent shall monitor fugitive emissions in the plant premises at least once in every
quarter through labs recognised under Environment (Protection) Act, 1986. 9) The project
proponent shall install system to carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g., PM10 and PM2.5 in
reference to PM emission, and SO2 and NOx in reference to S02 and NOx emissions) within and
outside the plant area at least at four locations (one within and three outside the plant area at an
angle of 120 each). covering upwind and downwind directions.

3.6

Design the ventilation system for adequate air changes as per ACGIH document for all tunnels,
motor houses, Oil Cellars.

The project proponent use leak proof trucks/dumpers carrying ore and other raw materials and cover
them with tarpaulin.

3.8

The project proponent shall submit monthly summary report of continuous stack emission and air
quality monitoring and results of manual stack monitoring and manual monitoring of air quality
/fugitive emissions to Regional Office of MOEF&CC, Zonal office of CPCB and Regional Office of
SPCB along with six-monthly monitoring report.

3.9

Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

3.10

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points
including fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and
fugitive emission standards.

4. Water Quality Monitoring And Preservation

S.No

EC Conditions

4.1

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and
downstream, Sufficient number of gullies shall be provided at appropriate places within the lease
for management of water. The parameters to be monitored shall include their water quality vis-a-vis
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/
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S. No

EC Conditions

approval of MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be
carried out four times in a year viz. pre- monsoon (April May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to
Ministry of Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director, Central Ground Water Board, State Pollution Control
Board and Central Pollution Control Board. Clearly showing the trend analysis on six-monthly
basis.

4.2

In case, immediate mining scheme envisages intersection of ground water table, then Environmental
Clearance shall become operational only after receiving formal clearance from CGWA. In case,

" mining operation involves intersection of ground water table at a later stage, then PP shall ensure

that prior approval from CGWA and MoEFCC is in place before such mining operations. The
permission for intersection of ground water table shall essentially be based on detailed hydro-
geological study of the area.

43

Quality of polluted water generated from mining operations which include Chemical Oxygen
Demand (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be
monitored along with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company as
well as displayed at the project site in public domain, on a display board, at a suitable location near
the main gate of the Company. The circular No. J- 20012/1/2006-IA.11 (M) dated 27.05.2009 issued
by Ministry of Environment, Forest and Climate Change may also be referred in this regard.

44

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term
basis to augment ground water resources in the area in consultation with Central Ground Water
Board/ State Groundwater Department. A report on amount of water recharged needs to be
submitted to Regional Office MOEFCC annually.

4.5

The project proponent shall monitor regularly ground water quality at least twice a year (pre and
post monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas
through labs recognised under Environment (Protection) Act, 1986 and NABL accredited
laboratories.

4.6

The project proponent shall provide the slime disposal facility with impervious lining and collection
wells for seepage. The water collected from the slime pond shall be treated and recycled.

4.7

Adhere to Zero Liquid Discharge

4.8

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the
prescribed standards.

4.9

The project proponent shall submit monthly summary report of continuous effluent monitoring and
results of manual effluent testing and manual monitoring of ground water quality to Regional Office
of MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-monthly
monitoring report.

4.10

Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the
event of heavy rains and to check the water pollution due to surface run off.
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S. No

EC Conditions

4.12

The project proponent shall make efforts to minimise water consumption in the steel plant complex
by segregation of used water, practicing cascade usc and by recycling treated water.

4.13

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality
in and around the mine lease by establishing a network of existing wells as well as new piezo-meter
installations during the mining operation in consultation with Central Ground Water Authority/
State Ground Water Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

4.14

Industrial waste water (workshop and waste water from the mine) should be properly collected and
treated so as to conform to the notified standards prescribed from time to time. The standards shall
be prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

4.15

The water balance/water auditing shall be carried out and measure for reducing the consumption of
water shall be taken up and reported to the Regional Office of the MOEF&CC and State Pollution
Control Board/Committee.

4.16

The project proponent shall install 24x7 continuous effluent monitoring system with respect to
standards prescribed in Environment (Protection) Rules 1986 as amended from time to time and
connected to SPCB and CPCB online servers and calibrate these system from time to time
according to equipment supplier specification through labs recognised under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

5. Noise Monitoring And Prevention

S. No EC Conditions
5.1 Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be
' submitted to Regional Officer of the Ministry as a part of six-monthly compliance report.
52 The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz.

75 dB(A) during day time and 70 dB(A) during night time.

6. Noise And Vibration Monitoring And Prevention

S. No

EC Conditions

6.1

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer
shall be monitored periodically as per applicable DGMS guidelines.

6.2

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs
/muffs. All personnel including laborers working in dusty areas shall be provided with protective
respiratory devices along with adequatc training, awareness and information on safety and health
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers
are working without personal protective equipment.
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S. No

EC Conditions

6.3

The illumination and sound at night at project sites disturb the villages in respect of both human and
animal population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Habitations have a right for darkness and minimal noise levels at
night. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
limits for day /night hours.

7. Energy Conservation Measures

S. No

EC Conditions

7.1

Provide LED lights in their offices and residential areas.

72

Provide solar power generation on roof tops of buildings, for solar light system for all common
areas, street lights, parking around project area and maintain the same regularly;

8. Mining Plan

S. No

EC Conditions

8.1

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease
area; scope of working ( method of mining, overburden & dump management, 0.B& dump mining,
mineral transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at
mine closure; land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life; etc.).

8.2

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life
shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine
lease area and corresponding afforestation to be raised in the reclaimed area shall be governed as
per approved mining plan. PP shall ensure the monitoring and management of rehabilitated areas
until the vegetation becomes self-sustaining. The compliance status shall be submitted half-yearly to
the MoEFCC and its concerned Regional Office.

9. Land Reclamation

S.No

EC Conditions

9.1

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB
dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of
50% shall be kept for designing of sump structures over and above peak rainfall (based on 50 years
data) and maximum discharge in the minc and its adjoining area which shall also help in providing
adequate retention time period thereby allowing proper settling of sediments/ silt material. The
sedimentation pits/ sumps shall be constructed at the comners of the garland drains.

9.2

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the
mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of
cadimente directlv into the water bodies (Nallah/ River/ Pond etc.). The collected water should be
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S.No

EC Conditions

utilized for watering the mine area, roads, green belt development, plantation etc. The drains/
sedimentation sumps ectc. shall be de-silted regularly, particularly after monsoon season, and
maintained properly.

93

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked
at earmarked OB dump site(s) only and it should not be kept active for a long period of time. The
physical parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope
shall be governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S.
The topsoil shall be used for land reclamation and plantation.

9.4

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain
the slope stability, prevent erosion and surface run off, The selection of local species regulates local
climatic parameters and help in adaptation of plant species to the microclimate. The gullies formed
on slopes should be adequately taken care of as it impacts the overall stability of dumps. The dump
mass should be consolidated with the help of dozer/ compactors thereby ensuring proper filling/
leveling of dump mass. In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite
etc. shall be undertaken for stabilization of the dump.

10. Waste Management

S. No

EC Conditions

10.1

The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous & Other
waste (Management & Transboundary Movement) Rules, 2016.

10.2

Kitchen waste shall be composted or converted to biogas for further use.(to be decided on case to
case basis depending on type and size of plant)

11. Green Belt And Emp

S.No

EC Conditions

Green belt shall be developed in an area equal to 33% of the plant area with a native tree species in
accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the
plant

11.2

The project proponent shall prepare GHG emissions inventory for the plant and shall submit the
programme for reduction of the same including carbon sequestration including plantation.

12. Transportation

S. No

EC Conditions

12.1

No Transportation of the minerals shall be allowed in case of roads passing through villages/
habitations. In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the
minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of sound and
dust along with chances of accidents could be mitigated. All costs resulting from widening and
Al AF ~victime muhlin wnad natwark chall he harme hv the PP in consultation with nodal
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S.No

EC Conditions

State Govt. Department. Transportation of minerals through road movement in case of existing
village/ rural roads shall be allowed in consultation with nodal State Govt. Department only after
required strengthening such that the carrying capacity of roads is increased to handle the traffic
load. The pollution due to transportation load on the environment will be effectively controlled and
water sprinkling will also be done’ regularly. Vehicular emissions shall be kept under control and
regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers. [If applicable in case of road transport].

12.2

The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone,
material transfer points, material yards etc. should invariably be provided with dust suppression
arrangements. The air pollution control equipments like bag filters, vacuum suction hoods, dry
fogging system etc. shall be installed at Crushers, belt-conveyors and other areas prone to air
pollution. The belt conveyor should be fully covered to avoid generation of dust while
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.

13. Green Belt

S. No

EC Conditions

13.1

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining
operations within the lease. The whole Green belt shall be developed within first S years starting
from windward side of the active mining area. The development of greenbelt shall be governed as
per the EC granted by the Ministry irrespective of the stipulation made in approved mine f)lan.

14. Corporate Environment Responsibility

S. No

EC Conditions

14.1

Self-environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried out.

14.2

All the recommendations made in the Charter on Corporate Responsibility for Environment
Protection (CREP) for the Mineral Beneficiation plants shall be implemented.

143

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise
funds carmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

14.4

A separate Environmental Cell both at the project and company head quarter level, with qualified
personnel shall be set up under the control of senior Executive, who will dircctly to the head of the
organization.

14.5

The Project Proponent shall submit the time- bound action plan to the concerned regional office of
Tt it £ tton Forem +he Aata af icenance of environmental clearance for undertaking
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the activities committed during public consultation by the project proponent and as discussed by the
EAC, in terms of the provisions of the MoEF&CC Office Memorandum No0.22-65/2017-TIA 111
dated 30 September, 2020. The action plan shall be implemented within three years of
commencement of the project.

14.6

The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest /wildlife norms/ conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest 1 wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard shall
be submitted to the MOEF&CC as a part of six-monthly report.

15. Miscellaneous

S. No

EC Conditions

15.1

The project authorities must strictly adhere to the stipulations made by the State Pollution Control
Board and the Statc Government.

15.2

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial

closure and final approval of the project by the concerned authorities, commencing the land
development work and start of production operation by the project.

153

The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx (ambient
levels as well as stack emissions) or critical sectoral parameters, indicated for the projects and
display the same at a convenient location for disclosure to the public and put on the website of the

company.

154

The project proponent shall make public the environmental clearance granted for their project along
with the environmental conditions and safeguards at their cost by prominently advertising it at least
in two local newspapers of the District or State, of which one shall be in the vernacular language
within seven days and in addition this shall also be displayed in the project proponents website
permanently.

155

The copies of the environmental clearance shall be submitted by the project proponents to the Heads
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

15.6

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules made there under and also any other orders passed by the Hon’ble Supreme
Court of India/High Court and any other Court of Law relating to the subject matter.

15.7

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.
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15.8

The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

15.9

No further expansion or modifications in the plant shall be carried out without prior approval of the
Ministry of Environment, Forests and Climate Change (MoEF&CC).

15.10

The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their presentation to
the Expert Appraisal Committee.

15.11

44) The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the same on
half-yearly basis.

15.12

The project proponent shall submit the environmental statement for each financial year in Form-V
to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.

15.13

The Ministry or any other competent authority may alter/modify the above conditions or stipulate
any further condition in the interest of environment protection.

15.14

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules made there under and also any other orders passed by the Hon’ble Supreme
Court of India/High Court and any other Court of Law relating to the subject matter.

15.15

Concealing factual data failure to comply with any or submission of false/ fabricated data and of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

15.16

In pursuant to Ministrys O.M No 22-34/2018-1A.III dated 16.01.2020 to comply with the direction
made by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common
Cause vs Union of India, the mining lease holder shall after ceasing mining operations, undertake
regrassing the mining area and any other area which may have been disturbed due to other mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc.

15.17

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area
once in five years purpose of monitoring land use pattern and submit a report to concerned Regional
Office of the MOEF&CC.

15.18

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

15.19

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up
under the control of a Senior Executive. The Senior Executive shall directly report to Head of the

Organization. Adequate number of gualified Environmental Scientists and Mining Engineers shall
SIS SAPIG: SO (e I (OSSR UP S P Y U PR 2 nE T G
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The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the
15.20 stipulated conditions. The project authorities should extend full cooperation to the MoEF&CC
officer(s) by furnishing the requisite data / information / monitoring reports.
The Project Authorities should inform to the Regional Office regarding date of financial closurcs
15.21 and final approval of the project by the concerned authorities and the date of start of land
development work.
The Project Proponent shall submit six monthly compliance reports on the status of the
15.22 implementation of the stipulated environmental safeguards to the MOEFCC & its concerned

Regional Office, Central Pollution Control Board and State Pollution Control Board.

16. Corporate Environment Responsibility (Cer)

S. No

EC Conditions

16.1

The Project Proponent shall submit the time- bound action plan to the concerned regional office of
the Ministry within 6 months from the date of issuance of environmental clearance for undertaking
the activities committed during public consultation by the project proponent and as discussed by the
EAC, in terms of the provisions of the MoEF&CC Office Memorandum No.22-65/2017-IA.III
dated 30" September, 2020. The action plan shall be implemented within three years of
commencement of the project.

16.2

The capital cost (@ Rs. 4.00 lacs per < ha.) under CER, shall be deposited in the form of
Demand Draft/ transfer of funds in the bank account number mentioned in EC letter to the
office of Director (DEST&CC), GOHP. The Director (DEST&CC) may device a plan for this
purpose as per CER guidelines.

16.3

The project proponent shall provide one plastic waste shredder machine to DEST& CC, Shimla
within one month from the date of issuance of EC letter, for further distribution under CER. The
machines will be purchased from authorised/ approved sources and CMC/AMC will be assured with
supplier for at least three years from date of installation. The Project proponent shall be responsible
for functioning of the machines. The size of the shredded plastic shall be less than 2.36 mm.
Technical specifications of the plastic waste shredder are as under:

Plastic Waste Shredder specifications (250K g/Hr.)
PARAMETER SPECIFICATION

Mechanism type Double shaft with rotating blades
Application Shredding of RDF waste (Plastic bags, polythene, rags, leather, rubber etc. found in the
Municipal Waste)

Shredder capacity 250-300 Kg/hr

Machine Size Height- 4.5 ft, Length- Any & Width- Any.
Blade MOC WP 45/ENOS (Harden)

Minimum height of hook above shaft & disc 70-SOmm
Output shredded material size <2.36 mm

Working chamber 300mm X 380 mm

Motor HP 7.5HP

Total motor 1 Nos.

RPM of shafts 30-40
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Motor rating IE2

Total gearbox 1Nos.

Hopper size 500mm X 350mm

Structure & cover & Hopper MOC MS with paint

Extra features Cladding total body

Supply 3 Phase 440 V- 50Hz.

Panel

Panel function Overload Protection, Short Circuit protection, Tower light, Limit switch for safety
(when machine front cover open machine to stop working)
Warranty

Duration 12 months or more

Scope under warranty All the spares & repair work including labor

dditional EC Conditi

* Plantation of saplings shall be carried out in the earmarked 33% greenbelt area as a part of the tree plantation campaign
"Ek Ped Ma Ke Naam" and the details of the same shall be uploaded in the MeriliFE Portal (https://merilife.nic.in).

* The project proponent shall sensitize and create awareness among people working within the project area as well as its
surrounding area on the ban of SUP in order to ensure the compliance of Notification published by MoEF& CC on
12/08/2021. A report, along with photographs, on the measures taken shall also be included in the six monthly
compliance report being submitted by the project proponents.

« The project proponent shall ensure that mining is carried out strictly in accordance with the approved mining plan
failing which strict action under Environment (Protection) Act, 1986 will be initiated against the proponent and
environmental compensation shall be imposed as per orders of Hon'ble NGT dated 19.02.2019 in the matter of OA No.
593/2017 (W.P.) (Civil) No. 375/2012).

» The Department of Industries, Himachal Pradesh shall ensure that the mining is carried out strictly as per the Terms &
Conditions of the Environment Clearance.

Signature Neterified
Digitally Signe@ by $h D C Rana
Member Secretary/SEIAA
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| wrecowror_Hou'ble Nalival Goop Tailusal
IN THE MATTER OF O:A:  No- [034 ol 2024

K Sauapu,« Degan 4 Plainify Appelant Petioner/Complainant

ERSUS

_ [l
Mﬁéﬁm‘,@gﬁ £ W RS - petendant Respondent Opposite Party
KNOW ALL TQ whom these presents shal come tat e _(i~ 10, 11, 12,13, 14 15 2.1, 24, |
78, 29 4

25, 26,277 28, 2
the above-named MOMO(D&I& do hereby appoint
YAGYAWALKYA SINGH, Advocate |

Enrollment No. (UP4143A/2014) E

.Ch: 203, Sectalvad Lawyers Block, Su Court
Off: A-131(LGF), SECTOR 46, NOI A, UP-201301

Email: yagyawalkya@dylawchambers.com
« i Maob no. 7838848157

(Hereinafter called the advocates) to be my/our Advocate(s) in the above- noted cause, lo do all the following acts, deeds and things
or any of them, that is to say: -

) To act, appear and plead in the above-noted cause on mylour behalf, in this Court or in any other Court/ Tribunal in which
Nmmmwahmmmhmwmwbwdeuyhmmw
melus.

K Iomuwwmw.mummamum,m.m
withdrawal, compromise or other petitions or affidavits o other documents as may be deemed necessary or proper for

the prosecution of the said cause in all its stages subject to payment of fees for each stage.

3. To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration-any differences or disputes that may anise, touching or
any manner relating to the said case.

5. To take execution proceedings.

6. To deposit, draw and receive money, cheques, cash and grant receipt thereof and to do all other acts and things which
may be necessary to done for the progress and in the course of the prosecution of the said case.
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AND I/we the undersigned do hereby agree to ratify and confir all, acts done by the Advocate of his substitute in the
matter as mylour own acts, as if done by me/us to all intents and purposes.

AND Iiwe undertake that iwe or my/our duly authorized agent would appear in the Court on all hearings and will inform
the Advocate for appearance when the case is called.
mmmﬁmmmmmwmmm«mmmmmhumumw
case. The adjoumment & other costs whenever ordered by the Court shall be of the Advocate which he shall receive and
retain for himself.

Ammmuuasmudowwyagmmmumdmm«mdnmwwmwuww
the Advocate remaining unpaid he shall be entiled to withdraw from the prosecution of the said case untl the same is

€202 [Sb5/q
N\v;%w,‘

paid.
IN WITNESS WHEREOF liwe do here unto set mylour hand thes presents the contents of which have been understood by me/us
on this date - s |
For Om Stone Crusher

Amuadaﬂodwmmdlprl_m:

Dr. T YASEWAMY
' R e e
' Reg. +w. D r
9 Ch. No. 203, Setalvad Lawyers Block Client(s)

f India, New Delhi-110001
YAGYAWALKYA snnmaﬁmgﬂs, Noida, Ph. 8860050449
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